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INTRODUCTION 

I, the Chalrman of the Public AccouI\ts Committee as authorised 
by the Committee, do present ;on their behalf, this Hundred and 
Eleventh Report of the Public Accounts Committee (Seventh Lok 
Sabha) on paragraph 3 of the Advance Report of the Comptroller 
and Auditor General of India for the year 1979-80, Union Government 
(Civil) on the working of the Office of the Joint Chief Controller of 
Imports and EXports (Central Licensing Area), New Delhi. 

2. h~ Advance Report of the. Comptroller and AudItor General 
of India for the year. 1979-80, Uilion Government (Civil) was laid on 
the Table of the House on 27 April, 1981. The Public Accounts Com-
mittee examined the Audit paragraph at their sittings held on 23 
October, 1981 and 16 January, 1982. The Committee considered and 
finalised this Report at their sitting held on 28 April, 1982. The 
Minutes of the sittings of the Committee'form Part II· of the Report. 

3. The i ~ have expressed the view that since the r a i~ 

8ation of the Chief Controller of Imports and Exports has' undergone 
a fundamental change from a primarily regulatory organisation in 
respect of import of goods to the field of eXl?ort promotion also in-
cluding disbursement of a~h assistance, functioning of this Office 
should be examined by a team of management experts to suggest 
necessary changes to improve its working. The Committee' have 
expressed surprise that although the organisation of the Chief Con-
troller of 1mports and Exports has been making {layments of cash 
compensatory support to the tune of nearly Rs. 450 crores in a year, 
there is no internal audit organisatiOIl in that office. The Committee 
have recommended that Government should take immediate steps to 
set up an internal audit organisation independent of the office of the 
Chief Controller of Imports and Exports for audit of cash assistance 
transactions as also other allied funtions as may be assigned to it. 

4. In this Report, the Committee have inter alia recommended 
that the Iridian export products should not be heavily subsidised at 
the cost of the public exchequer ann for the benefit of exporters who 
can afford to export goods without cash assistance. The Committee 
have recommended that Government should make an analytical 'study 
of the scheme of cash assistance and the extent to which it has been 
able to achieve its objectives. Government should also examine the 

_._-------------------_._ .. _---
-:'ht l h ~  (O'le r l ~ l  copy lai(l on thf' Table r h~ House' and' ('orin plared 
in ParJiam!'nl Library). 

v .-;, 
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feasibility of replacing the cash ,aistance scheme by an iDbuJ.lt 
system of ~r i i  relief to the exporters by way of relief in taxes, 
duties etc. The Coiomittee have desired that a foolproof· procedure 
should be evolvep so that there is clo.se coordination between the 
Reserve Bank of India an". the organisation of the CCIIrE in keeping 
watch over r ~ exchange realisation against cash assistance. 

5. The Committee have been informed that the statement pre-
pared by the Reserve Bank of India for 1980 diacloses 1800 cases 
involving Rs. 10 crores where foreign exchange has not been realised 
although cash assistance was paid. The Committee have concluded 
that there has been gross negUgence both on the part of the organi-
sation of the Chief Controller  of ~ and Exports and Reserve 
Bank of India In the discharge of their· duties. 

6. A statement showing the conclusion/recommendations of the 
Committee is appended to the Report (Appendix III). For facility 
of reference, these have been printed In thick type in the ~ of 
the Be;>ort. 

7. The Committee place on record their appreciation of the assist-
ance rendered to them 1n the examination of the subject by the Office 
of the Comptroller and Auditor General of India. 

8. The Committee would also like to express their thanks to the 
Officers of the Ministry of CDmmerce (Department or Commerce), 
Ministry of Finance (Departmen.t of Economic Aftairs) and the ~ 

serve Bank of India for the c()QQeration extended by them in giving 
information to the Committee. . 

NzwDa.mj 

April 29, 1982 

Vaisakh4 9, 1904(S) 

SATISH AGARWAL 

Chctinnan 

Public Accou.nts Com.mittee. 



REPORT 

.A. Working 0/ tM Office of the Chtiej Controller 0/ Im.porta cfr E:x:pM'tI: 

1. The Import Trade Control Organisation under the Ministry of 
Commerce controls the foreign trat\e i.e. imPOrts ami exports of the 

country. There is a net work of otRces of the organisation in the 
,country under the administrative control of headquarters oftlce i .... 
-oiftce of the Chief Controller of Imports & Exports, New De1h1. The 
main items of work at the Headquarters office ar.e the follQWing: 

(I) Policy (Import PoUcy, Export Policy Be Export Promotion 
Policy) 

(U) Capital Goods Licensing 
(iii) Export Control & Export Promotion 
(tv) Ad-hoc Licensing 
(v) Enforcement and Adjudication 

(vi) Statistics and Parliament work 
(vii) Awenls & Review, Vigilance, Public Relations 

(viii) Cash Assistance & duty Drawback 
(Ix) Administration Be House Keeping 

2. The main items of work in the regional offices are indicated 
below': 

(1) Capital Goods Licensing (upto Rs. 20 lakhs) 
(ii) Raw Material and' Components Licensing 

(iii) R.E-P. licensing 
(tv) Cash Assistance Disbursement 
(v) Export Licensing 
(vi) First Appeals 
(vii) Enforcement 
(viii) Administration, Vigilance, Public Relations anil House 

Keet,f)ing. 

3. A statement showing the names of the oftlces of the Import and 
Export Trade Control Organisation and their jurisdiction is at 
Appendbr 1. 

4. When asked if there has been any management. study or system 
analysis study of the organisation of Chief Controller of Imports 



~ 

and Exports in order to streamline the procedure and "improve its: 
working, the Chief Controller· of Imports & Exports stated before-
the Committee: 

~ .. 

"I must say, there has been no such management study. 
There has been an examination of· the functioning of the-
CCI&E .Jrganisation by 'be H. C. Mathur Committee in 
19M-65. Subsequent to that. the only other examinaticm 
which one can call it as a part of the larger issue, has heeD. 
done by the P. C. Alexander Committee in 1977-78," 

5, When enquirel\ if he was aware that there have been a num-
ber of complaints regarding the working of ;the organisation or 
CCI&E both in Parliament and Press, the witness repUed: 

"There are complaiats." 

The witness added: 

''We would like to have a much better aUdit than we have. 
Our cross link systems are not good enough. A man may 
pursue. a licence application. We may not have all the> 
data. There are export obligation cases. Although the-
e""ort obligation has been fulfilled, it is a Tittle sad com-
mentary that the organisation does not know that it bas: 
beell fulfilled or We had to discover only afterwards or 
only after the auiUt pOinted it out.  To that extent, I admft 
that there are still some lacunae to be covered. 

The general question of taking up the management study is-
a very important suggestion." 

5. When asked about his views regarding need for a management 
":'study, Commerce Secretary stated, before the. Committee: 
~,~ ~

., 

"I am very much inclined to agree with you. This organisa-
tion is being called upon to play an important role in 
terms of foreign exchange, in terms of giving impetus to-
export trade and others. It must have some sort of' 
critical and also corrective examination. I am inclined 
to agree with you that P. C. Alexander Committee's Re-
~ r  is not a report which considered management as a 
central focus point of consideration for certain solutions. 
Anl\ I do feel, a time has 'come when we should really 
have some m&nagt'!ment study r ~  with this orga-
nisation." 
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7. The Committee enquired if the various complaints regarding:. 
the working of the organisation have been examined, a ~ r  

and efforts made tCl locate the defects in the system of functioning. 
In reply, the Chief Controller of Imports & Exports stated before' 
the Committee: 

"Individual complaints are, of course, atteaded to. But I would' 
say that we have not made a total study of tbe type of 
complaints after which they get rlecided or they get l.ookecl. 
into individually. But this is aQart of the wider study 
which might have. to ~ done. I admit that." 

8. The witness further stated: 

"One of the most effective ways of these ~ai , apart. 
from the individual complaints, being looked into and 
action taken, is to have a systems approach and this is. 
what I was trying to inform the Committee. According 
to the systems approach, you can fix up the time, meet 
the officer concerned and bring to his notice the particular 
complaint. My impression is {hat onCe you submit your 
application after fulfilling all the formalities, you acquire-
a right to get your licence within 30 or 40 _ days and if you 
do not get the licence, then everybody in the System Celt· 
or in OUf organisation knows that we have not issued the 
licence in 30 days and there will be questions why and 
in what circumstances the licence has not been issued .. 
So, we at once take steps and see that the licence is issued' 

• immediately. Even while dealing with the application 
in time, there could be some elements that come in the-
way. I do not deny that. But we are trying to minimise 
the chance of delay in issuing the licence. If one has to 
get the licence within 30' days, the organisation is under' 
obligation to provide that. In the siJ1lQlification of cash 
assistance, I have the right if I give an application today, 
to get it in the afternoon or tomorrow morning across the' 
table. My own feeling is that the motivation within the 
organisation is also a very important factor here and the· 
motivation has to be, by means of providing better pro--
motional and other opportunities within the system, which· 
I must admit, has not been given sufficient attention in' 
the ?ast. . . . . . It is high time that we saw how the !lys-
tems could, be streamUned and made comparable to those-
in some -of the good organisations in India. This is atso-' 
something which is receiving our attention." 



~ Audit 01'ganisation 

9. The Committee ,desired to have details of internal audit orga-
nisation in the Oftice of the Chief Contro1ler of Imports and Exports. 
In reply, the CCI&E stated: 

"We do not have an internal audit organisation." 

10. Explaining the position, the Financial Adviser in the Ministry 
4C)f Commerce stated: 

"In the Ministry there is an internal audit system. But so 
far as the organisation of the Chief Controller of Imports 
and Exports is concerned, disbursements of cash compen. 
satory support are not subjected to the internal audit. 
Tbere are two categories of disbursements. In the case 
of normal system of disbursements, that is, non S.P. 
system, the first scrutiny is marle by the Licensing Unit 
and the second scrutIny is made by the verification Jlnit 
before payment. Now, verification unit is also part of the 
CCI&E organisation although it is manned by qualified 
and experienced officers drawn from audit ana accounts 
department. But it is a part of the CCI&E, it is not an 
outside agency. So far as the i ~li i  system is con-
cerned, again it is this very unit which verifies the correc-
tion of facts on test check basis after the payment has 
been Blade and the test checlt various betwt!en 10 to 100 
per cent, depenc\ing on the amount of the claims. I am 
told that the verification unit is conducting cent per cent 
check in the case of non-simplified-procedure and a per-
centage test check is done, say between 10 and 100 per 
cent in the case of "ayments under simplifted procedure. 
The verification unit is manned-by professional people, 
but no other Internal audit from the Ministry's side as 
such has been super-imposed. The factual position is that 
these tnnsactions have not been subjected to internal 
audit." 

11. In reply  to a question, the witness statef\: 

"It Is not that this aspect was totally lost sight of. It was 
considered, but because of the existence of the veriftcation 
unit, and secondly because we were not ~  with 
the requisite staft on the internal audit side, that _ was not 
done. It is not that it was not deUberately done, but the 
fact is that It has not been dbne so far;" 
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Il.The Committee enquired if it would be possible to set up an 

Jnternal"auc:Ut organisation for tM oftlce of ..ceru within an annual 
expenditure ofRs. 25 laths, the' flnancial Adviser stated: 

"I think it should be lese than that. We shall have to make 
an asiessment considering the number of transactions and 
the amount involved in each transaction," 

13. The Committee enquired. about the outcome of the scrutiny 
of the records as a result tlf"tnternal audit conducted by an audit 
party. In reply. the Financial Adviser stated before the Coinmittee: 

"We deputed one internal audit party. They have done test 
check for one month. The report related to Madras. The 
period was October ....... The amount of inadmissible pay-
ments for the months of October 1981 works out to 
Rs. 86244/-. Taking into account the 'over-PIlyment for 
the period prior to October 1981 in respect of the item 
referred to earlier the total amount works out to RB. 
3,58,693." 

14. In a subsequent note· furnished to the Committee, the Minis-
try of Commerce have stated: 

"In addition to the strengthening of the verification units 
attached to the Port Oftlces of the CCIIrE's organisation, 
the Mil'listry also recognises the need for an independent 

. agency, which will be external to CCI&E's organisation, 
for test auditing these payments on a percentage basis. 
Such an audit by an agency independent of CCI&E's office 
will not only serve as a moral check but also ensure that 
the inteJ:nal check by verification unit is adequate and 
effective. During internal aucUt it will have to be ensured 
that it covers all disbursing centres and that a reasonable 
percentage of payments in respect of all product groups 
come under check. The internal audit of the OM.ce of the 
Joint Chief Controller of Imports and· Ex.,orts, Madras, 
undertaken in November-December 1981 was able to bring 
out erroneous payments and ir:regularities involving 
Rs. 3.6 lakhs relating to the period April 1981-October 
1981. The party (consisting of3 officers, supervised by a 

-" *Not vetted in audit'. 
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ny. Controller of Acco\.!J.'lts) was deployed for about a fo.tt-· 
night (involving 66 l1lan days). This pilot stud,y bas 
served as an indicator to the necessity for intensifying 
such internal audit inspection on a more  pervasive basis. 
It is now proposed to constitute internal audit parties for 
regular test check in the various port ofti.ces. These 
parties will conduct internal test audit of CCS payments 
made from these offices to the extent of the percentages 
to be. prescribed.. This internal audit agency will be rnde. 
~  of the admini.strative control of the CCl&E and 
will function under the direction and control of the Fin. 
ancial Adviser of the Ministry. 

The Proposal as outlined above will be processed for obtaining 
approval as per the prescribe<\ procedure." 

Steps to r i~  ~ il  service 

15. The Committee desired ~  know if any steps had been taken 
for prdviding computerised sel'vice in the organisation of CCI&E. 
In reply, the hi~  Controller of Imports and Exports stated: 

"We are working in that direction, although we have not yet 
introduced it. We are working on certain impTOvements. 
We have made some studies in the Bombay office which 
handles alm,ost half of .the total work. We have gJt 
a proposal worked out. This we have got to finalise. This. 
is regarding our localised computeriseci system of infol'· 
mation. data-collecting, processing, data retrieval, decid-
ing what sort or functions these computer systems can 
provide and so on. The emphasis is how it can speed up 
dif:t)osal and also be helpful in helping us to get a much 
better hold over individual matters. Government has set 
up a National Information Centre. This provides a wide 
range of computerised service to various ciepartments 
after working out each individual department's require-
'ments. ~ have one sub-group 'or committee at the 
Centre which relate'S to export and import. Our EX90rt 
Commissioner has been nominated as Member of this 
Committee. I have_been putting pressure on NIC to see 
to it that such a programme is worked out in 'this organi. 
aation. Of course various steps are needed to· be a ~  

before introducing it. I am sure, we will be able to work 
upon aU these ideas in course of. time,. cut it ~ l take-

r···· some time." 
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».Non .. realiBatiolt uf caah compensCltory support cmd ~

'. 1MB't of 'e:rport obligation, " 

Audit Paragruph 

'16. Non-Telisation of cash compensatory, support 

Under the scheme of cash compensatory support, payments are, 
made subject to the condition that the export proceeds are rea1iset1 
in foreign exchange and brought to India. The scheme provides for 
prompt'review of cases of default in this regard and recovery of the 
payment of cash' compensatory support and other. benefits paid to 
the exporte.t,» 'in such cases. The Manual of Cash Assistance Instruc-
tions, 1973 provides that the RBI shall send consolidated statemp.nt.s 
to the concerned licensing Iouthorities, showing particulars of cues 
where foreign exchange has not been reaiised against the export. 
The position of defaults as on 31st December 1978, on the part of 
exporters as ,intimated ~ a  1980) by the RBI to the JCCIE 
is given bel()w: 

, 
Amount 0 
foreign 

No. of exManrae 
items 'not rea illl! 

~al  

and 
brought 
to India 

([n laklu 0 
rupees) 

Prior to '969 30 5.24 
1969-70 48 9.17 

I 970-,J ~ 6·42 

1971-72 91 J 7.13 

, 972-73 66 8.65 

1973-'-1 116 18.63 

197ol-75 139 32,73 

1975-,6 1,fO 37.58 

1976-71 
I ,- .: • 276 65.16 

197,.,11 .. 325 ~ 

1978'79 136 '7;1, 

'(till ~l l r 1978) 

1431 365.9$ 

.----.---:.....--
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17. The exact amount of cash CompeDsetQQ1 support recoverable' 
from the defaulters in theee easea could Dot be ascertained (October 
1980) from the records of the JCCIE. 

18. The ar ~ stated (October 1980) that action for re-
covery was in progress, but that the procedure prescribed wu a 
lengthy ODe involving considerable time and efforts. However, had 
action been taken regularly from time to time, recovery of casb 
compensatory support paid in these cases would have been pwie. 

19. Ncm-enforcemen.t of export Obligations-Licences for the' 
import of capital goods are issued for the manufacture of items 
covered by the In!ustries (Development and Regulation) Act. 1951. 
The grant of such licences is subject to export conditions as may be 
decided in each case requiring the licensee to export goods of a 
specified description and value/quantity within a specified time-
limit and subject to such other conditions as may be prescribed. 
Similarly, advance licences for import of raw material are issued 
subject to certain export obligation. On the failure of the licensees 
to fulfil their export obligations, penalties equal to the amount of 
the bonds/agreements are required to be recovered from the 
defaulters. A few cases of defaults are mentioned at Appendix-II. 

20. The above mentioned audit paragraphs reveal: 

(i) The cases 'Of defaults as on 31st December, 1978 on the 
part of the exporters, showed that a sum of Rs. 365.95 
lakhs on account of foreign exchange had not been realis-
ed and brought to India and DO action for recovery of 
cash compensatory support from the defaulters had been 
taken. • •• 

(ii) Advance licences were issued to the exporters subject 
to certain export obligations, but a test-check in 
audit showed that action had not been taken against six 
defaulting exporters for their failure to fulfil export 
obligations nor had any responsibility been fixed in any 
case. Five cases of non-recovery of penalties (amount. 
Rs. 17.85 laltha) and 1 case of non-acceptance of legal 
agreement and non-fixing of penalty (case of firm 'K') 

." due to the failure of the licensees to fulfil their export 
obligations are mentioned at Appendix n. 

[paragraph 3 (sub-paras 4 and 5 of the Advance Report ~  
the Comptroller and Auditor  General of India for tl1e-
rear 1978-80. Union Government (Clvil)]. 
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21. The scheme of grant of cash ,compensatory support on exports--
of specific non-traditional products to make Indian goods compe-
titive in the international markets has been in operation ~ 1988. 
This form of assistance is given primarily with a view to compen-
sating the exporter for the unrefunded taxes and levies which he 
has paid on the export gQOds and on the inputs going into the 
manufacture of the goods. The extent of support available on 
product to product basis, does not normally go beyond 25 per cent 
of the "value added" which is the amount arrived at by deducting. 
the value of the import content' from the t.o.b. realisation. 

22. At present cash compensatory support is available on items: 
covered under the following product groups: 

(i) Engineering goods 

(ii) Chemicals and allied products 

(iii) Plastics goods 

(iv) Processed foods 

(v) Leather and leather goods 

(vi) Silk goods, rayon and synthetic textiles 

(vii) Handicrafts, including woollen carpets 

(viii) Coir products 

(ix) Agricu1tual products 

(x) Woollen mixed items 

(xi) Cotton textiles 

(xii) Jute ,goods 

(xiii) Sports goods. 

23. In order to enable the licensing authorities to maintain watch 
on the realisatjon of the proceeds of the exports in respect of which 
replenishment licences or cash assistance has been claimed. it has 
been prescribed by the Reserve Bank of India, Exchange Control 
Department, vide their Circular letters Nos. 30 and EC. Co. 421X-
3260-67 dated the 20th SeptembeI:', 1967 that the authorised dealers 
should indicate in their quarterly statement of outstanding export 
bUls sent to the Reserve Bank of India, the items in respect of which 
they had earlier furnished a Bank Certiftcate· to the licensing: 
authority by placing an asterisk against the particular items and 
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18iving an explanatory footnote. On the basis thereof the RBI , 
will compile a consolidating statement, indicating the names and, 
addresses of such defaulters and send the same to theCCI&E, 
New Delhi for purpose of taking further acUOR against them. These 
statements will bt; received by the Deputy Chief Controller in 
charge of Enforcement Division. Similarly, the Customs authori. 
ties may intimate particulars of exported goods that were returned. 

24. On receipt of said statement from the RBI, or intima--
tion from the Customs authorities about return of goods, which may 
be some time after the ilsqe of the replenishment licence and/or 
-cash assistance, the licensing ;authorities should follow the pro.-
.cedure indicated below: 

(1) The enforcement Division at the Headquarters will cir-
culate the information to all the licensing authorities 
concerned 

(ii) If a licensing authority receives any particulars ot a case 
regarding return of goods t:xported, from the Customs 
which fall within the jurisdiction of another licensing 
authority, he thould pass on the particulars to the con-
cerned authority. 

(iii) As soon as it is detected that exported goods have been 
returned or the foreign exchange on sale proceeds of the 
exported goods has not been realised within the stipu-
lated time limit, the licensing authority ·will send a 
letter to the applicant enquiring about the import li-
cences/cash assistance which might have been obtained 
on the basis of the said exports. 

(tv) If, in the reply to the letter, referred at (iii) above it is 
revealed that the applicant has received import licences 
and/or cash assistance, and the goods on the basis of 
which these benefits hc:.ve been taken, have been returned 
by the consignee, the licensing authority will keep a 
note so as to make adjustment of the value of the 
1icences against the future import· entitlements due to 
the party. In the case of cash assistance, the applicant 
shall be asked to repay the amount immediately. Apart 
from making a demalld. on the applicant to repay the 
amount immediately the licensing authority should also 
keep a note so that if, In the meanwhile. the applicant 
makes any further application for cash assistance on the 
basis -of ·his subsequent exports, the amount of cash assJ8o. 

f· tanee already paid can be a ~ 
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(v). In, thecae of goods for which e&po11 proceeds are Dot 
reaiised within .. ~  atipulatQd . feriod. the·lieelJlbrg 
authority will, afteriasue of the l i~ referred t9:iI1 sub-
paragraph (iii) if the party; claims that the RBI has 
allowed r h~ time for realising the sale prqceeds, 
verify this from h ~  If no further' time has been 
allowed. the licensing authority will proceed to adjust! 
recover the amounts as in (iv.) above. However, if the 
time has been extended, the licenBing a.uthority will wait 
till the expiry of such time. If the foreign ezehange has 
not· been realised, necessary action towards adjustment! 
recovery of the amount will be initiated: as in \ (iv): 
above. ,  ' 

(vi) Apart from adjustment/recovery of the amount, the ques-
tion of penal action will also be considered by the licens-
ing authority concerned. The need for taking penal 
action will depend  on whether the applicant has ,commit-
ted a breach of Import-Trade Conti-ol Regulation or 
Foreign Exchange Regulation. There would be a breaeli 
of the Import Trade Control regulations if in obtaining 
the import licence, the applicant ~ made any misdecla-
ration or misrepresentation in regard to the exports in 
question. If there is no such mis-statement/m1s-dec1ara-
tion, no action will be po_ble straightway under the 
Import (Colltrol Order). In that event action can be 
taken only on grounds of violation of the foreign ex-
change regulations, in' which case the action under the 
Import (Control) Order is only consequential and will 
depend on the action to be taKen first by the RBI. 
Therefore, in such cases, the licensing authority will first 
write to the RBI to find out the final action taKen by 
them against the party concerned. 

(vii) On receipt of a reply from the RBI, it will have to be 
decided whether any consequential penal action under 
the Imports (Control) Order should or should not be 
taken. On this question, a reference should be made by 
the licensing authority to the Headquarters (by name to 
the Deputy Chief controller incharge of enforcement 
Division) for advice. In every case, the Headquarters will 
~  in view the gravity of offence to decide whether 
action under the Imports '(Control) Order is necessary in 
addition to the penal action taken by' the Re,serve Bank. 
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25. A monthly report about the clispo&al of items mentioned in 
theIa Reports Will be 'PUt up to the Joint Chief Controller (Bu.-
foreament Division). Cases of interest wUl also be shown to the 
Chief Controller. 

It has been stated by the Ministhy of Commerce in a note *lur-
nlshed to the Committee: 

"Under the Scheme of Cash Compensatory Support, the 
annual disburlements during the three years 19'19-80 to 
1981-82 ranged between RI. 341.88 crores and Rs. 451 
crores as shown below: 

lP79-80 

19f0.81 

1981-82 (RoE.) • • • 

RI. cror 

'41.66 

374.56 

• 451.00 

------------"--------------
The payments on account of CCS are made under two 
schemes-(i) the Jlormal scheme and (U) the simplifted 
payment scheme (S.P.S.). Neatly 50 per cent of Ute pay-
ments are on s.P. system. Under the normal system, 
exporters submit applications covering all. shipments 
made during the preceding quarter and these are paid 
only after scrutiny by" the licensing staft followed by 
pre-check by the variftcation units attached to the Licens-
ing Oftlces. In the major licensing offices, the verification 
unit is man;1ed by staff drawn from Indian Audit Depart-
ment. In the case-of SPS payments are made on the 

, same day of submission of claims. The ~lai  are sub-
jected to scrutiny by ~ Licensing Staff. Such claims 
are, however, required to be checked by the veriftcation 
units after the payments are made. This is referred to 
as post-payment veriflcation. Adjustments and re-
coveries to be made consequent on the post-check, are 
effected from the subsequent claims of the exporters; 
otherwise arrangements are made to effect recoveries in 

cash." 

28. The PubUc Accounts Committee have from time to time 
examined the scheme of cub compensatory support and submitted 
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reports to Parliament. In particular, reference may be made to the 
following reports: 

(1) 174th Report (1975-76) (Fifth Lolt Sabha) on cash assis-
tance for export of walnuts. . 

.(ii) 178th Report (1975-76) (Fifth Lox Sabha) on cash assis-
tance for export of man-made ·fabrics. .. 

(ill) 10th Report (1977-78) (Sixth Lok Sabha) on cash assis-
tance for eilqlon of engineering goods. 

(iv) 17th Report (1977-78) (Sixth Lok Sabha) on eash assis-
tance for export of bicycles and bicycle components. 

(v) l08th Report (1978-79) (Sixth Lok Sabha) on cash 
assistance  for export of absorbent cotton. 

(vi) 129th Deport (1978-79) ,(Sixth 'Lok Sabha) on cash assis-
tance for export of transmission line towers. 

(vii) 39th Report (1980-81) (Seventh Lok Sabha) on cash 
assistance for export of deoiled ri,ce r~  

27. In para 1.49 of their 174th Report (1975-76) relating to cash 
assistance for export of walnuts, the Committee had made the 
following observations: ~ ~  : 

"The basic defect in the system of granting cash assistance 
seems to be that there is no effective maQh.inery avallable 
with Government to concurrently evaluate and review 
the market trends, the f.o.b. realisations and the impact 
of. various ldnds of assistance given for export promotion, 
so that necessary changes and adjustments could be' 
effected promptly as soon as wide fluctuations came to 
notice. Consequently, the assistance given from time to 
time has had little or no relevance to the realities of the 
situation at a given point of time and more often than 
not, such assistance proved. to have been not only a drag 
on the exchequer but in the result i r ~ 

28. In Para 1.120 of their 10th Report (19'17-78,) relating to cash 
assJatance for export of engineering goods, the Committee had 
observed: ' If. '1r', 1 

"While they are not ~  to concede the necessity for 
boosting the country's exports through the instrumeu.-
tallty of cash assistance and alUed incentives for export 
promotion, particularly in the eontext of the dumping 
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and pricing out tactics adopted; by India's competitors in 
iriternBtional. trade and commerce, what they. would lib 
to emphuise is. that a r~ discrJminating adm1n.iJtratton 
of yarious export Promotion schemes shoUld be· p08SiDJe and 
also practicable 0 ••• 0  0 As a first step in this direction Gov .. 
ernment would do well to attEbpt a quanWlcation, in 
monetary tel'Itls of the various cone_ona given in h~ past 

to exporters and. make an assessment of the actual impact 
of these coneesi6ns with a view to determ.lntnf how far 
these export promotion measures have actually ~  

in achieving the object'lves i a~  

29. In para-1.123 of their 10th Report (19'17-'18), the Committee 
had further observed: 

fC •••• An almoat excluSive reliance had to be placed on the data 
furnished bl the !xport Promotion Council, which ia com-
prised of the interested exporters and industrialists them-
selves and it was admitted 'by the Chairman of the 
Engineering Goods Export Prol'Q,otion Council himself that 
there was also no machinery at the disposal of the Council 
to check the veracity of the data relating to cost of produc-
tion furnished by the exporters for this purpose. Besides, 
the represeutatlve of the Finance MinistrY. also admitted 
that the data furnished in this regard by the Council was 
examined only "wherever p()Sslblett and that the weaKest 
link ,in the scheme was the determination of foo.h. 
realisation." 

30. In Para 1.6 of their 77th Report (1981-82) on action taken on 
the 39th Report (.1980-81) relatinj to cash a i a ~ for export ~  

deoiled rice bran, the Committee have observed: 

"The Committee fail to understand as to how the grant of 
cash assistance on the export of a commodity could' be 
justified if the export of that commodity results in sub-
stantial profit even without cash assistance. Since the 
profitability of the exports of a commodity can only be 
determined py carrying out cost study, the Committee are 
of the view that it is desirable to carry out a proper cost 
study by the Cost Accounts Branch of the Miriistry of 
Finance before sanctioning or renewing the cash assistance 
on any commodity and particularly in cases of those 
commodities where substantial amount is paid every year 
as cash assistalu:e and which have been enjoying this 
:facility for a number of years." 
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~  Tp.e, ~ i  Qesire4 ~  mow ttany evaluationot the cash 
compensatory support scheme has been conducted to 1lndout how 
far the h ~ has been successful in promoting exports IU!d earning 
more foreign exchange. In reply,·· the Finaneial Adviser in the 
lliD1stry of Commerce st:ated during evidence: 

"As far as the general scluune of the cash compensatory sup-
port is concerned, the scheme as it exists today, is based on 
deciaiO!lS which were taken about three years ago and the 
pal'aroeters were defined. Based on these parametss, 
criteria and the n...orms. the present scheme is effective 
from 1+1979 to 31-3-1982. Now, the question of conti-
nuance of the ~  scheme in its present or modified 
form, is separately beillg considered by the Ministry of 
Commerce. In fact, it is in an advanced stage of conside-
ration and a final view is going to. be taken in tre coming 
weeks. Same changes are proposed to be brought out. 
Since no final decision has been taken and as intermlnis-
terial consultation is involved. for the time being, I am 
not able to give my opinion on that point. It 

32. Secretary, Ministry of Commerce stated before the Com-
mittee: 

"Cash assistance scheme is to be viewed in the overall frame-
work of exports. There are certain countries Ulie 
Singapore, Hong-Kong. Sri Lanka etc. where they have 
given so many concessions for exporl$ in . terms of tax 
holidays, duty free, a¢stance ot foreign exchange. etc. 
etc. that they are perhaps much better off than us. The 
concept of (.ash compensation is that it neutralises some 
ot the burdens whU:h are imposed on production activity 
in our country. This is being clone by di1ferent countries 
in difterent ways and this is one case in which nobody· 
confesses what they are doing. But there is no subSidy 
involved in cash compensation nor any extra-payment. It 
is to make our goods competitive in the international 
marlet." 

33. Asltedabout the overall impact of the scheme, the represen-
tative of the Ministry of Finance stated: 

"One part is the rupee support he ,gets. To that extent it'is 
neutralising whatever rupee ~ra cost that he has to 
bear because of the indirect .. taxes et&. The idea i. to 
put him at par, no'more and 'no less. This has ~ our 
argument in many bUateral i i~  
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34. ~  about the other incentives given to exporters Com. 
merce Secretary stated: ' 

. -
"We are of late giving the exporters a lot of support by per_ 

~ i  them to get technology and equipment .. Usually, 
Insurance guarantees are ~ provided 80 that they are 
able to .go and compete better. Banking arrangements are 
being developed so that it becomes easier for them to con-
tact the sales and obtain proceeds. Trade authorities are 
also giving them facilities to bUild up marketing image so 
that their marketing work is not hampered. There are a 
number of other promotional measures, a number of in-
centives and concessions which have been provided to 
support products which are meant for exports." 

35. Asked if it was not a fact that in many countries, Indian goods 
were being sold not under India brand names, but under foreign 
brand names, Commerce Secretary replied: 

"I would entirely go with you that these are the very impeCii-
menta wh1ch we have to meet and provicle an answer to 
them. In tea we have started using our brand name. 
Similarly, sports goods we are wanting to us 'Asboka' as 
the brand name. We want to bring our ~ ra~  and 
otber sports goods under one name. Today our rivals are 
maligning us. They are trying their level best to bring 
discredit to us by bringing some bad quality goods of ours 
and projecting them out of ptoportion. We have. to meet 
the challenge and oome out successfully." 

36. TIle Committee desired to know how far the grant of cash 
compensatory support resulted in inCrease in exports of. these com .. 
modi ties. In reply, ~r  SeC!1"etary stated: 

"No analytical or scienWlc study has been maae in this regard, 
but certain reviews have been made which have been re-
flected in some of the reports submitted to the Ministry. 
According to the Alexander Committee report, in areas 
where cub compensation has been patel, the rise in expol1 
is of the order of 25 I>ft' cent and In the non-compensatory 
areas, it has been only 15 per cent Simultaneoualy. we are 
submitting ~ whole thing to our constant review. Onee 
we . see that a certain product fs able to cross h~ various 
Jiurdlea, we simultaneously reduce the burden of cash 
eompensation." 



17 

37. When asked if any cq.t study haa been done, wi,th regard to 
any area or product, the COmmerce Secretary l'eplied: 

"Perhaps We have J),ot done any cost study in its eptire detail, 
but we are making a constant review." ' ~ 

38. The Committee wanted to know how the rate of cash. assistance 
was being determined without any cost studies. In 'reply. the witness 
stated: 

"The procedure is like this. The Export PromoUon Counell 
takes up a certain prpduct for which there 18 an export 
market. That partlcullr CouncU Jives us a certain basic 
data about ~ factors of production. taxes etc. and the 
final cost of that product and then compare it with a like 
product in some of the countries. Finally, .they give us a 
figure and indics.te as to how these exceaes have got into 
it and escalated lts price. '!'hey submit that if for instance 
5 per cent is taken out, it will make that product competi-
tive. We then compare it with the f.o.b. price and finally 
decide as to what should be the correCt rate of percentage 
of cash compensation. I would. however, not py that we 
submit all this to a full test.", . ~ 

39. Asked if it was not posalble to have some foolproof lnbullt 
system in the taxation structure Itself instead of grant of cash a8Ids-
tance, the Conunerce Secretary ~  

"We will look ,into that. But changing the system is. not that 
easy. We are working on two r ~  While we try to 
change the system to meet the requirements of exports, 
we at the same time have to have short-term arrtntements. 
But I agree that the final answer is not in adhoc arrange-
ment.n -40. In a subsequent note. furnished to the Committee, the 

Ministry of Commerce have outlined the ~ i  procedure for 
determining the rate of cash compensatory support: 

uFor fixing the rates of cash copensatory support on various 
items under dHferent product g.rotftNl, data in the prescrib. 
eel proforma, which has been devised keeping in view 
prescribed criteria for determination of rates of cub com-
pensatory support, is collected by the concerned Export 
Promotion Councils from some of the major units exporting 

"'Not vetted in Audit. 
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the item on which cash ~ a r  ~r  is proPosed 
to be fixed.'I'he data so conected by the eouncfis, is sen' 
tp ~  commodity divisiollJ eoneern.ed. in tb.e Ministry of 
Commerce alongwith the rec;ommendations of the Export 
PJ:Omo1li.on Councils. Th.edata reeeived is subjected to 
~  by the commOdity divisions and the proposals, 
~ h the JMCOmmendations of commodity divisionl, 
are then placed before an interm1nisterial committee under 
the Ch.airmaruthip of Addl. Secretary, Ministry of Com-
merce, ·with ftJ)resentattves from Deptt. of Expenditure, 
Drawback: Directorate; Deptt. of Economic Affairs etc. 
This committee coD8iders the proposals and makes recom-
mendations regarding rates of cash compensatory support 
Oil fttious itcns. 

Rates of cash compensatory support on items which are to be 
brought within the purvieW of cash compensatQry su,ppor* 
scheme for the first time, are approved by the MDA Main 
Committee, on the b,isis of recommendations of the Cash 
AJIIdstanCe Review Committee. The Main MDA Committee 
compriSes Secretary (Commerce), Secretary (Expenditure) 
and Secretary (Economic Mairs). 

It would, thus, ~ seen that rates of cash compensatory support 
are discussed and decided by the Cash Assistance Review 
Committee under the Ministry of Commerce and not at the 
sittings of Export Prol»otion Councils." 

~  At the instance of the Committee, the MinSstry have furnished 
the following note-stating the present position of cash assistance 
recoverable from the defaulters since the :introduction of the cash 
compensatory support scheme: 

"Out Of . the . total overpayments of Rs. 555.96 lakhs detected 
so far an amount of RI .. 393.95 lakhs have been recovered 
leaving a balance of RB. 182.01 lakhs to be recovered. The 
main reasons for non-recovery of balance amount is due 
to th6 fact that either the parties had preferred appeals 

I';' I against the dectsfon of recovery of overpayments by the 
licensing authorities or had ftled suit in. the Court of Law 

I against such recovery. 

'l'bIa aoes not include the information pf Kanpur,CLA, (New 
Delhl) and a a ~ 
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42. .Exp1.aUUng the positdon .. 1'8J8I'ding nODot"lCOvery cd cash assis. 
tance where' thellA!serve Bank: otIndia bad reported Don-.realisation 
of foreign exchmge apiDst '.stedexports,the Ministry of Com-
merce ,(Department. Commerce) have ltated:. 

"The &yrItem.of .payment of CCS lince June, li86. h~ ~ that 
paJments are made after the proof of export ha~~  actual-
1, taken place is irQduced. The polley does not provide 
that tbe exporter should·realise export proceeds before· 
payment is made. 

The statements furnished by the RBI are not exclusively of 
defaulter, in respect of UIdated exports. The entries in 
these statements aze more of deIaults in non-assisted ex-
pon.. It is a time coDlUDling pcoce,s to lep81'ate entries 
pertainblg to assisted exports and then to verify whether 
the defaulten had, in fact, obtained cash compensatory 
su.pport against the alleged ~ and, if io, when. 

Besides, the aetaults mentioned by the RBI may not be 
those in which h~ Directorate of Enforcement had passed 
ftnal orders against the exporters concemed under the 
Foreign Exchange Regulations Act. Looking to these lim!. 

a~ l, the matter wasplaeed before the Inter-Wnister1al 
Worldng Group on Import Poliey for 1979-80. The Working 
Group recommended that the best benefits in public in-
'terest. would be darlved by whdch the Directorate of En-
forcement has passed a flnal order against the Indian Ex-
porter under the Foreign Exchange Regulations Act. Thts 
was agreed to particularly by the RBI and the· Department 
of E.A. Therefore, the question of licensing authorities 
taking action will arise only in such cases where a final 
order hal been passed by the Enforcement Directorate.'" 

43. The Committee desired to know whether any records were 
maintained to corelate cash compensatory support· given  and foreign 
ex:chanae realised. The Ministry of Commerce have stated:· 

"No records are maintained in CCI&E's O1Bce to corelate caali 
compensatory support paid and foreign. exchange realised. 

Watching of realisation of foreign exchange against exports is 
primarllythe function of Reserve ~a  of India. 'I11e' 

·Not vetted 111 Audit. 
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limited action in regard to recovery. of cash assDtance 
where fOlelgn exchange has not ~ realiled against ex-
ports which the licensing authorities should take on the 
basis of RBI's Statement is indicated below: 

As soonaB it is detected that exported goods have been return-
ed or the foreign exchange on sale proceeds of the exported 
goods, bas not Qeen realised, within the stipulated time 
limit, the licensing authority will send a letter to the ap· 
plicant engulrlng about the cash assistance which might 
have been obtained on the basis of the said exports, If in 
the ftlPly to the letter it is revealed that the applicant hu 
received cash assistance and the goodS on the basis of 
which those benefits have been taken have been returned 
by the consignee, the licensing authority will ask the ap-
pUcant to repay the amount immediately. The licensing 
authority should also keep a note so that it in the mean· 
while the applicant makes any further application for cash 
assistance on the basis of his subsequent exports, the 
amount of cash assistance already paid can be adjusted." .. 

.. , Giving their comments on five cases, referred to in the audit 
parall'aph, of non-recovery of penalties (amount Rs. 17.85Iakhs) and. 
one case of non-acceptance of legal agreement and non-ftxlng of 
penalty (case of ftrmcK') due to failure of the licensees to fulfil their 
-export Obligations, the :Ministry of Commerce have stated:· 

• 

.'. 

"Out of the 5 cases, 3 cases have been referred by JC, CLA to 
CCI&E's oftlce for necessary advice. Out of these, in two 
easel CCI&E'. oftlee has referred the matter to the Depart· 
ment of Industrial Development for their clariftcAtion in 
regard to the amendment of the export obligation, and in 
the Srd caIe, instructions have been issUed for extension of 
the period of export obUgation for six months, which Is 
still to expire, 

One case has been J;eferred to the Enforcement Division of the 
JCCI&E, CU's oftlce for investigation under the Imports 
& Exports Control Act. 

In one case, the party bad stated that they have fu11illed the 
export obUgation and have submitted the relevant export 
documents for verification, ._--------, •. 

.Not vetted in Audit 
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In view of the position explained above, the question of taking 
action for delays/faUures, if any, wWbe examined after 
the cases have been finalised. 

The relevant case flle relating to case of firm 'K' has been 
referred to the Department of Industrial Development for 
their clariflcation in regard to amendments in the Export 
Obllgation eondition. Its return is still awaited from that 
Department. Hence, the question of any penal action does 
not ~ at this stage." 

45. Expressing views on the scheme of cash compensatory support 
tbe Secretary, Mblfstry of Commerce (Deptt. of Commerce) stated 
during evidence: 

"When we allow all the facilities to an exporter, it is our duty 
to eoUect the foreign exchange from him. But the system 
between the Reserve Bank of India and ourselves was 10 
complicated that from the list that they used to give it was 
c:UfBcult to find out whtch were the cases which really were 
connected with the cash assistance account ...... Thanks to 
the directions which we received from you in October, we 
took up the matter with the RBI and suggested ~ r a li

ing the procedure to them so that we may be able to know 
whether those who were receiving cash compensation were 
. getting back the export earnings or not. Now we have 
reached an agreement with them where the RBI agref!d 
to issue instructions to the banks sayfDg that in all cases 
where they have issued certificates for cash assistance 
receipts of their foreign. exchange earnings should be 
speciftcally intimated to RBI who in turn wlll transmit 
this Information to us. Information relating to the 
defaults would thus become evident. Earlier I had submit .. 
ted before the Committee that we did not have speci8c 
proCedures assisting us in this ,Particular regard. But now 
'With this particulU" change in procedure, I am sure, w.e 
wU1 be able to ensure that the receipts are improved aoo 
. we will be able to foUcrw the track of those who have taken 
aaslstance from us but failed to bring in export earning." 

46. The Committee enquired if there was no requirement on the 
part of the party getting the cash compensatory support to submit 
within a reasonable time detaUa of the foreign exchange amounts 
realisetf. In reply, the Chief Controller of Imports'& Exports stated: 

f'At ~ , there is no such requirement." 
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47. When asked if. it was notdesirab1e to introduce such a 
requirement, the witDess ~ i  

UWe wanted to actually introduce a form wliere the upper-
portions can be torn ai! after 1Uling these particulars. 
Wben we issue the cash uelstaDCe ~ , this form 
also will be there. The party wW have to retum the 
torn off portion when· he realises the r~  exchange 
allocation. " 

. 48: The Committee enquired about the role played by the Re-
serve Bank at India in the cash compeDlatotywpport IChame. The 
EschanpControUer, Reserve Bank of Indial Bombay. stated; 

"Under the cash assistance scheme, there is actually an 
arrangement that wQerever the banks have .g1ven a 
certl1lcate to the exporters for the purpose of· claiming 
the amount from the CGIWs office, i.e. cash compensatory 
certificate is given, then in the statement showing the 
outetanding export realisation, which is sent tor that 
quarter, it is indicated by an asterisk, against a particular 
party that Buch a cash compensatory r i a~ hy been 
given to him. Once in a year we compile, a statement 
where the exports have not been realised within the iiX' 
month's period, as per the statement and where cash 
COJnpe!llS8tory certificate has been given to the various 
Clealel'lJ and r ar ~ to the concerned JCCIE's of8.ce. 
The Reserve Bank has only the minimum linkage between 
the authorised dealer and the CCIE's oftlce becawe the 
authorised dealer' is giving a certificate to the exporter 
for having taken a bill for collection or negotiation so 
that on the basis ot that certificate he goes to the ccrs 
of8ce to claim compensation. If, however, after six 
months' period that amount is not realised he puts an 
asterisk against that particular name and sends it to the 
Reserve Bank. We in the Reserve Bank. recei,ye the state-
ments furnished by all the authorised c;iealcrs and we 
compile a statement. Otl)erwise we have no responsibility 
iitrectly, whatsoever in watching whether that compen-
sation has been claimed properly; and we will not be 
aware of it." , .. \ 

•. The Committee pointed out tliat accorQing to the existing 
procedure, the ReaerveBank is bound to intimate to the Ministry 
of Commeree where tr.e cert1ftcateshad been issued to the various: 
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exporlex:i aM ~  the foreign exchange had not been realised 
Th. repreilentative of the Reserve Bank of India stated: 

''We are furnishing it to the Commerce Ministry. But 1 
cannot say how mueb of old data has been preserved. 
Whatever data 18 available can be ftlrnisbecl But the 
188& citta will "'6e a cumulative one; it will show t'be out-
standing at the level 'Of the branch of the bank concemed. 
Even· the CCIE's ofke 1180 data will be able to show the 
outstanding eXPOrt realisation, for which cash c::om-
pensation has been given, or for which cash compensation 
has been claimed, in respect ot the previous years also." 

10. The witness 1'Ul"iher stated: 

'Tor the year 1980, in respect of about 1800 cases of consign-
ments which has gone out of the country, foreign ex-
change has not been realised and cash compensation 
was paid. That means in respect of about 1800 consign-
ments in the year 1980 export proceeds have not been 
given by them as per the certificate issued by the various 
dealen." I : 

51. When aske.d about the amount of foreign exhange involved 
in these 1800 caleS, the witness replied: --

"Roughly Rs. 10 crores at the export value." 

The witness further clarified: 

"They are outstanding. They are being processed still. The 
banks have been taking steps to realise it. They have not 
been realised and it is delayed." 

. 
52. The Committee wanted to haVe the comments of the Chief 

Controllerot Imports and ExpOrts about the HMo return ani enquir-
ed whether they had received the details of 1800 cases where foreign 
exctange worth about Rs, lOcrores had not been realised and where 
cash asaiatancehad been paid. The hh~  Controller of Imports and 
Exports· said: 
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'This statement has now been compiled by them as aD 
abstract statement, taldDg into account all the individual 
statements which they may have. This was done m pursu-
ance of our appearance before the Committee earller. At 
that time our point wu that since so many state.ments are 
coming, we are not able to make out which are the cues 
which we have to pursue. Now they have done the eol-
lation of the data. The names 0'1 the. parties are yet to 
be given to uS: The moment they are able to give the 
names, we will in turn ask our regional oftices to pursue 
the individual cases concerned." 

53. In reply to a question, . the witness stated:-

"There are many items ot export which do not pass through 
our organisation, They are freely exported. Aboul:, them 
CCIE is not kept informed, nor need be kept informed. 
They are items like tea, coffee and so on. About two-
thirds of the eltports are outside the cash compensatory 
support system. Now the RBI have taken up 1,800 cases 
where CCS has been paid but foreign. exchange has not 
been realised." 

. 
M. In reply to another question, the Chief ControUer of Imports 

and Exports stated:· 

"The point made last time was that 'all the statements are 
not receive.d regularly in some of the regional offices, be-
cause it was the responsibWty of the foreign exchange 
dealer to send the statement, and sometimes that reEl-
ponsibility was not tliseharged. We also admitted that 
our own oftlcers were not able to keep track of every 
statement and every case. In order to get over the 
problem and to have the total picture of the outstand-
ings and non-realisation of foreign exchange, we have 
got this particular statement from the Reserve Bank. We 
will have to follow it up. In the future we wfll have 
to change the system so that it will more or Iesa get acme 
automatically, by something done ·on our part and 
matches by the RBI statement. 

The total number of cases in the last few years, in whicli 
CCS bas been paid but foreign, exchange hal not been 
~ i , is stated to be 1.800 coverfng a total of Its. 1€r 
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crores. Certa!nly, this needs to be attended--ro-and re-
covered. But we are dealiDg with claims which number 
2 to 3 lakbe and, by and large, some get covered by' 
Letter of Credit arrangement. There is RO diftlcu1ty in 
moat; of the cases. A general review shows that realisa-
tion is coming in most of the -cases." 

55. ~ reply to a question, the witness admitted that they were 
not in a position to state categorically before the Committee the 
numbers and names O'l parties which availed of cash assistance ~  

failed to realise foreign exchange. 

56. The Committee asked whether the Reserve Bank of India 
was sending consolidated I$tatements to the licensing, authorities 
showing particular cases where foreign exchange luid not been 
realised against exports. The representative of the Reserve Bank 
of India stated: 

"Dealer is only giving a certificate. If I understand correct. 
ly, when a particular. commodity is said to be eligible for 
cash compensation and the exports have taken place, he 
gives a certiflcate to the effect that the particular export 
has taken place. In that context we are not actually con-
cerned, but what subsequently the authorised dealer re-
ports is that he has given certificate. At the end of 
December each year, from the statements which were 
received from all the 3000 branches we cull out the parti-
culars of all these exporters whose exports have not 
be.en repatriated within 1S0 days and where cash com-
pensation certificate is given. We do not know how much 
amount is given. We only lmow that the bank has given 
a certiftcate to the authority that he has lodged tlie doC".l-
ment. This information is being passed on. to the Jeers 
office. But the delay uptO 6 months may be there. Other-
wise these are promptly being sent to the JeeI's office." 

57. The Committee enquired f't in order to ensure that foreign 
exchange had, been realised against cash compensatQry support 
given to exporters, it would be feasible for the Government to 
direct banks to furnish certificates indicating the realisation of 
foreign exchange to dealers who in tum might be asked to r ~ 

the requisite certlftcates to the Oftlce of the JCCIS. The represen-
tative of the Ministry of Finance (Deptt. of EconomJc AJ!alra)' 
repUed: 

flI th!nk ha~, the suggestiQll made by the Chairman :is valid, 
and, m fact, some thought has been given already Oil' 

~ 



28 

these very lines. All that remaiDa to··be done is to ask 
the· various dealers to report thiS to the CCI direct. Sub-
ject to lome administrative cWIlcultles in terms of fol-
lowing this up !in the CCI o1Bce it is poaaible that 
various dealers will be reporting in vt!ry large numbers 
. through their CCI OlBce. .. 

Some measure of administrative tie--up has to be done 10 
that; iInmeCiiate1y the cub compensatory support is giver&, 
it is linked up and I guess that cub support wiU.mt be 
given till such time export realfsation is made. X\ pi'&-
sent, I believe, the cash compensation support is given 
on the evidence fit the export itself, not on the basis of 
export realisation. There is a time-lag, about 180 days, 
in normal cases/' 

58. The· Additional Secretary and Financial Adviser of the Mlnis-
try of Commerce stated: 

"To me thi. idea definitely sounds valid and, at the same 
time practicable. The only di1ftculty perhaps my col-
leagues had in mind was that there would be delay in 
producing such a certificate to the effect that foreign ex-
change has _n brought in. Tn that. case that would 
delay the next payment of cash assistance. My own 
feeling is that we could follow the advice which you have 
given. Beyond the i la ~  perion ot 180 days or the 
extended period the burden of pl'oof sIiOi1ld be on him, 
that is the exporter, and if he-fs not able to satisfy or 
discharge that particular burden· 'of proof, then, certainly 
we should not give him the next comj)ensation which he 
asks for. But, I would humbly submlt that since the 
idea is mooted for the first time, please penntt us to see 
if there are IPlY d1ft1.culties in it, which cauld also be re-
solved and procedure streamllried. I do not mean "to say 
that· we should not study it. But we should try to see 
if there are difBculties and how we could streamline this 
procedure. I, fer one, would say that we would certainly 
examine this particular matter. It has lot of merlts." 

59. The witness further stated: - . 

"The second ~  is that if the period is 180 days within 
which the elqiotter is required. to satlSfy Us in regard 
to the realisation of foreign exchange, 'he an inbullt 
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aptem. OCNld be introduced that when he claims cash 
compensatory support after a period of 180 days or a 
little period which could be defined, then., while putting 
in that claim, there could be a cOlumn in his application 
wherein he could state in the application or in the form 
of a statement to be enclosed with the ·application-tbat 
in respect 0.£ the claims for the period prior to such 
and such the foreign exchange has actually been r a i ~ 

ed and he gives supporting evidence. Now, if this i ~ 

sistence is done in respect of applications where the 
period is more than 180 days or one year, as the case 
may be, no hardship will also be caused to the exporter 
because he cannot say that the claims on account" of his 
payment are being delayed. We are required to make 
prompt payment in respect of his claims. . How do we do 
that? We would be insisting on this condition only in 
those cases where he has to satiafy us in regard to rea-
lisation of foreign exchange and that too beyond a period 
of siX' ttlontl)s or 12 months. This suggestion looks feasible 
in principle. All that we have to do is to work out the 
practical part of it in the claim which he puts in, after 
a specified date." 

60. The Committee desired to know whether the JCCld took 
any penal action against any offender. The Chief Controller of 
Imports and EXpOrts stated: 

"Under the foreign exchange regulations, very much 10 but 
not under the Import Trade Control Act because o:t!ences 
related to cash all!istance are not covered by the Import 
Trade Control Act; only o:t!ences relating to actual i ~ 

port or export of commodities are covered. under that. 
Cash assistance payments are outside the purview of the 
ITC Act. The ITC Act has been in force, with a ~ 

ments, ever since 1947. The scheme of cash assistance 
first came into being in the year 19616 with major ehanges 
made in 1978 and 1979. As of now, offences under cash 
assistance are not offences under the ITC Act although, 
wherever there is an over-payment, we do proceed to 
recover it. We have a running account of the exporters 
and we are able to recover Or we direct him t() eflect the 
payment into the account. AU that is being done but, 
80 far, I must say, it bas not been treated as an oftence 
under the ITC Act., Wherever there is an o:t!ence made 
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out, a serious ~  .even an dence which shows 
that there was ·malaflde on .bis .. part, we dO'de-register the· 
exporter which will prevent him from claiming further 
benefttBitither in the form of licence or in the form cd_ 
cash assistance." 

61. The Ministry of Commerce have supplied to the Committee 
a list  of ~  firms which were debarred during· the year 1980-81 
under section 5 of the Imports and Exports (Control) Act, 1947 
from getting import liCences. The Committee wanted. to know how 
it is ensured that those very firms did not later .get themselves 
registered under other names. The Chief Controller dI. Imports and 
,Exports ~ i  

"For getting export benefits he has to apply for registration 
in a particular fonn. In that form aU the details have 
been given. First of all 'he has to be a member of the 
Export Promotion Council. Exporters who are members 
of the ExpQrt Promotion Council concerned and having a 
past eltport :Performance and a good record and experience-
are li~ l  for registration. An applicant having no 
pre\rious experience of export in a particular line because 
he may hea new entrant may also be registered if the· 
registering authority is satisfied about the general commer-
cial background of the applicant, his ind\lsttial experience, 
his export performance in other lines, etc. There are 
certain conditions subject to which the registration certi-
ficate can also get issued. The registration is done with 
the Export Promotion Council dealing with the Commodity 
concerned and if the ,party has indulged in any offence h~ 
is deregistered and if he is deregistered then he is not 
eligible to make AnY' .. claim on us, because with every 
application for GAor. REP licence he has also to enclose a 
copy of the uptodate certificate showing his registration-
~ r hi  . 

, 62. Asked whether the names of firms deregistered were brought 
to the notice of the concerned Export Promotion Council, the wit-
ness replied: 

"Once an eX1pOrter Is deregistered in this manner, his name 
andparttculars are supplied to .,the Export Promotion 
CC1Imcil' conce1'Jled and the licensing authorities allover 
India so that they win have a list with ~h  'and may 

"! ' know which are the parties that have been' deregistered' 
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. at a given. time and they will make a verification and Me 

~  he is not given any benefit by mistake." 
.... 

63. Atiked about the conditioXUJ for. deregistration, the witness 
Itated: 

"The competent authority may deregister an exporter for a 
specified or· an indefinite period for one or more export 
products where the exporter (a> has ceased to have the 
qualifications required for registration or the conditions 
ot registrations have been violated" or (b) has jnd\llged 
in any form in unfair, cOrrupt and .fraudulent practices or 
has failed to fulfil 'any elq)Ort obligation, or (c) has 
failed or, being a  . partnership, any of its partners has 
failed or being a limited company the h l ~  Director 
or the Managing Director bas failed to utilise subsequent-
ly any quota allotted for export earlier and the exporter 
will ordinarily be given a show-cause notice before he i. 
deregistered." 

64. The Committee pointed out that there would be a time lag 
between the period when a default comes to notice and the date 0'1 
passing ~ ar  orders against a firm. Asked how Sl1ch cases are 
dealt with in the intervening period, the witness replied: 

"There is a procedure whereby until the final order is passed 
the finn can be kept in abeyance during· that period until 
the debarment order is communicated to the party concer· ..... 
ned. Uuless and until the case is over. the abeyance order 
is kept secret within the organisation. He is not to be 
given any of the benefits till such time as a decision is 
taken in that case." . 

65. At the instance of the Committee, the Ministry of Commerce 
have furnished the following information regarding r i~ 

launched etc. by the CCI&E's Organisationdurlng' the last five 
years under Section 5 of the Imports (Control) Act, 1947: 

"1. (1) NumbC!r of cases where prosecutions have --been 
launched.74 

(ii) Number of cases which have resuJ.tedin conviction. 18 

(iii) Number of cases in which parties have been acquitted 1 . 
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(tv) Nnmber o-f cues which are still pending in the 
courts. 57 

• 2. (a) Number o.f cases referred to C.B.!. auring the 
laitftve years by CCI&I's Organisation.·- 174 

(b) Number of cases where prosecutions have been 
launched by the C.B.I. '14 

(c) Number of cases where prosecutio.ns were launched 
by the C.B.I. and which resulted in conviction. 18 

86. The Committee enquired whether the EXIM &uk which had 
been set up recently, could ,be ~  with the work of distri-
butio.n of cash assistance to exporters. The Jo.int-Secretary, 
MInistry of Finance (Deptt. of Economic Affairs) stated: 

"It is a very good question. The EXlM Bank has just been 
formed and  any allo.tment of functlo.n or comment abo.ut 
it has to be made vrlth due care and caution. ' Although 
it is ca.lled the EXIM Bank, the way it has been fo.rmu-
lated now,it should be called the Export Bank, because 
there is no import element included in its present func-
"tiona, al h ~  in the charter everything isineluded. 'The 
immediate idea is that thJsBank will take care of aU o.ur 
exports. To. start with, it will take o.ver all the functions 
which are discharged by the Intematienal Finance Wing 
o.f the roBI. Fo.r the present, to my knowledge, the 
functions of the Export Trade Guarantee Corporatio.n and 
Exchange Control of the Reeerve Bank of India have not 
been included in the charter of the EXIM Bank as yet. 

This is a new institution which has not even started function" 
ing. The suggestion of the bon. Member' has a good deal 
of merit. I pertzally think this can be looked into. 
Any organisation which takes over the payment of com-
pensation will have to oblerve the same procedure. A 
central organisation like the EXIM Bank may be able to 
dilcharge more effectively the cash support, receipt df 
foreign. exchange etc.'" 

67. The Secretary, Ministry of Commerce added: 

''My first reaction is that it wUl have to be further looked 
into. Once we are creating a bank of this particular 
nature. which has to give support to exports, surely all 
,support should come from that particular bank. It we 
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look at it" frOm an administrative angle, whether au 
industrialist or a person who is involved in some sort 01 
economic activity, he is very close to the llcensing pari 
of the export licence and it wCNld De good for him, and 

. better for us also, to exercise our control at that parti_ 
cular point to determine as to what are the drawback&, 
what are the handicaps which make him. less competitive. 
The basic objective is that in export we should become 
more competitive and get a greater share of the world 

. market. In my view, the oftk:e of the CCIE has a better 
. perc;eption elf this ·particular function than the Bank 
would be able to give. 

Secondly,I completely agree with the point about the multi-
plicity of objeCtives, because once you have too many 
objectives, thfY become very weak. In order to correct 
the diftlculty which we are facing in dealing with the cash 
compensatory support, a re-organlsatlon of the ccm fI 
called for. If the data compilation, information flow. 
could be made faster and better with modem tooJ., we 
will be able to do weU. 

If one were to go through the record which is tHere, u agatlllt 
1,433 cases where we have made mfstabs, which is lese 
than 2 per cent, if some etBciency could be mt:roduata 
into it, the exporter wm be mUch more happier, than 
asking him to go to the Bank. A new fnstHution takee 
time to get into the business." 

C. Overpayments and other in'egularities 

Au4it Ptr.f'tJgraph 

88, A mention. of the overpayments (Rs. 82.0'1 lakhs) of. cub 
compensatory support pOinted out by Audit as a result of test-check 
undertaken during 1974·75 to 19'16-7'7 in the oftlce elf the JCCJE, New 
Delhi was made in paragraph 5 of the Advance Report of the Com· 
ptorller and Auditor General of .India for 197&-7'7, Union Govern-
ment (Civil). Out of 7880 cases (amount: Rs. -41.06 crores) of pay-
ment of cash compensatory support test checked in . audit during 
11'7'1..;78 to 19'f9..80, overpayments (amount: RI. 29.83 lakhs) were 
.oticecl in 245 casec. .... 
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69. Year-wise details,the recoveries made by. the JCCm, New 
Delhi and the. balanc.amounts to be recovered are given below: 

YC"ar 

1977.'" 

1971-79 

1979-80 

. ---.. 

Over- Over· Over. 
paymenta paymentl paymentl 
poiDted IICCeptCd Dot )Itt 
out by by ~  accepted 
Audit JQOJE... by the 

~  ~l l loom, 
N.Ddhi 

Reco· :BaIecc 
vtriet lObe 
made . covered 

(Rupeea in lakhI) 

4-16 3.25 0.91 2.31 1.85 

8'44 5.92 2.52 4·39 ... 06 

17.23 8·24 8.99 5.53 11.69 
I 

29.83 17041 12.42 12.23 17·150 
___ ._., .... _ •••• ___ ... ___ • _____ ~ __ • ___ -0 ... __ ._ • -_ .. _---

In respect of overpayments (Rs. 12.42 lakbs) .. yet to be 
accepted by the ~, the Department of eommerce 
itllted (October 1980) that these were under various 
stages of scrutiny, verification of records, clarification 
from the concerned parties, etc. 

Regarding non.recovery Of &.5.18 laths out of the overpay-
ments of Rs. 17.41 lakhs accepted liy the JCCIE, the de-
partment added that action to recover the balance wai 
being ~ 

[paragraph 3· (sub-para 2) . of the Advance Report of the 
Comptroller and Auditor General of India for the year 
~ , Union Government (Civil)] 

70. The Committee desired to know whether the cases of over-
payments of Rs. 12.42 lald..a have been scrutinised by the JCCI&E 
and the extent to which the recoveries have been effected.. The 
Ministry of .Commerce have stated:· 

"The nmount of overpayment pointed out by Audit was 
Rs. 29.83 la.khs. Out of this, the licensing authority are 
yet to l ~ their scrutiny in regard. to overpayment 
to the extent of Rs. 12.42 lakhs. 

Out of the amount 01. overpayment.$ accepted by the licensing 
authority, i.e. Re. 17.41 lakhs, r ~  had earlier been 
made to the extent of Rs. 12.23 lakhs, as also indicated by 

.. ---.......--._._ .. ---'-----------
·Not vetted in Audit. 
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the-Audit. This left a balance of Rs. 5.13 lakhs tor re-
covery. Of this amount, a sum of Rs. 5,15,478/-has also 
been recovered leaving an unrecovered. amount of RB. 
2,502/-only. 

The overpayments in these cases Gave arisen on account of 
errors in calculation of the entitlements, after taking 
account of the description and the date in respect of the 
products exported, as available in the export documents. 
Whlle in a vast majority of the· cases, sucll errors are 
being eliminated because ~ the departmental che:cks,the 
possibilfty . of such human errors st111 occurring in some 
cases cannot altogether be ruled out. It may be added 
tbflt the number of cases in. which overpayments were 
noticed is 245 out of the total· number of 7860 cases dealt 
With. The percentage of overpayments to the amount of 
cash compensatory support disbursed during. the last 
three years is less than half per cent. 

As there did not appear to be any mala-fides involved, the 
question of fixing responsihility did not arise. How-
ever, during the visits of officers from Headquarters to 
the regional offices and during periodical meetings, em-
phasis is being laid on improving the scrutiny mechanism. 
and minimising such errors." 

71. The Committee desired to be informed about the present 
position regarding overpayments of cash compensatory support 'to 
the tune of Rs. 12.42 latchs, in respect of which recoveries were yet 
to be effected. The Ministry of Commerce have furnished.. the 
following note:· 

"Latest position regarding the overpayment of Rs. 12.42 lakhs 
which was not accepted by the Licensing Authority: 

R.s. 

I. ~l  where audit hal since dropped the objections 4,20,4J2.00 

2. CMes where overpayments have been recovered and audit duly intimated. 1,P8,3,S.OO. 

"3. C Iqes w:tere 'lverpayments detected by Audit have been accepted and re-
C;)vety notices have been illUcd to the concerned exporters. .  • 52,,65.00 

t.. a ur.s ~ r~ overpayt'llents detected by audit have been reviewed ~  found 
not acceptable. Audit has been requeated to drop the ~ i  
but their replica awaited 4,18,319.00 

5. Cues yot to be looked into 

.l'{ot vetted in Audit. 

'. 1,6'2,151.00 

ToTAL. 12.42.025.00 
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C. OVerpayment to firm 'B' (Mis. Bharat Steel Tubes Ltd., 
New Delhi.) 

72. Overpayment of Rs. 2.04 lakhs to firm 'B'.-Cash compen· 
satory support 011 export of steel tubes and pipes wu withdrawn 
with effect from 9th January 1974. It was, however, noticed (.March 

~ in audit that the dates of 'mate' receipts shown in shipping 
bill Nos. 020646 dated 22-12-1973, 026188 dated 28--12-73, 020645 dated 
22-12-73, 02063 dated 22-1_2-1973, 00'1923 dated 8-1-1974, 007922 ~  

8-1-74 and 007924 dated 8-1-74 had been erased and. ·overwritten ... 
5th, 4th, 5th, 5th, 8th, 8th and 8th January 1974 respectively. On theae 
irreeularities being pointed out (March 1979) by Audit, tl1e JCCIB 
took up (March 1979) the matter with the Collector of Customs, 
Bombay who intimated (May 19'79 and May 1980) that the actul 
dates of 'mate' receipts were 20th, 7th, 20th, 20th, 15th 16th and 18th 
January 1974 respectively. Since no cash compensatory support was 
admissible on exports made on or alter 9th January 1974, the ~a
res and overwritings had resulted (August 1976) in overpayment er 
Rs. 2.04 lakhs on account of cash cempensatBry support in 6 cases. 
Recovery of Rs. 2.04 lakhs was made (June 1980) trom firm '8' but 
no responsibility was fixed for erasures and overwritings and the 
matter was not reported to police. Overpayments were made during 
August 1976, but recovery was made in June 1980 after Audit pointed 
them out. 

[paragraph 3(sub-para 3(i) of the Advance Report of the ~ 

troller and Auditor General of India for the year 1979-80, Union 
Government (Civil)]. 

73. The Committee have been informed that the Joint Chief 
Controller of Imports and Exports stated (November 1980) to Audit 
that "this case is pending. in Enforcement Branch of this office due' 
to certain clarifications from Customs". 

74. The Committee enquired as to why the case had not been 
rePorted to the Police when it was clearly established that the dates 
of 'mate' receipts were fraudulently changed by erasures and ovel'-
writings. The Ministry have stated:· 

"Enforcement proceedings under the Imports and Exports 
(Control) Act are of a i~al nature. The Joint 
Chief Controu,r of Imports & Exports (Central Licensing 
Area-CLA) who is dealing with this case, had ~  
the view that he could not proceed further in this'case on 

.Not vetted in Audit. '.. ) 
., : ~,  
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~  of certain legal issues involved. The matter ilJ 
still under examination. 

The qtlestion of fixing any responsibility for the alleged 
lapsl"p. does not arise at this stage." 

75. During evidence, the Committee enquired as. to how such a 
lapse had taken place in this case. The Chief Controller of Imports 
and Exports stated: 

"Tbe case is penJiing in the enforcement Branch of the J.C.E. 
Oftice. ~  have made reference to the Headquarter's 
Oftice and in that case he raised a legal point. He has 
specifically !Jointed out that in a similar case of a sister 
concern, where a point had been raised that during the 
relevant period when exports were effected, that period 
is 1973-74. Polley provision was that the date CJf expot't 
will be the date of relevant Bill of Lading. That is to S8Y 
we have to take for the purp. of cash assistance the 
date on the Blll of Lading as the opel"ative date. 

These ~ have taken place in 1973-74 on a number 
of occasions. It was only in January, 1977 that the pub-
lic Notice walJ issued to the effeet that where a date on 
Bill of Lading and the date on receipt are there, which-
ever is later will have to be taken as the applicable date 
for export. The legal issue is whether the provisions of 
the public notice issued in January 1977 would affect 
cases of export which took place in 1973-74." 

76. In reply to a question, the witness stated: 

"We made a reference to ,the Customs in order to find out 
whether there was this change, whether it had bean 
effected in the copy of the Bill of Lading which might be 
WIth them. There is one copy in h~ record. Theans-
wer is that the ohange had not been effected in their copy. 
This particular basic point of fact will be taken into nc-
count by the ofticer concerned when he goes into the case; 
Right now, the point is that the case can be heard after 
a show-cause notice is given, after the reply of the party 
is received, etc. The Joint Chief Controller has raised a 
doubt whether it would be proper or useful for him to 

take 'UP the case now itself." 
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77. When asked. if the party had contested tr..e recove,ry of over-
:payment, the witness replied: 

"Subject to check, the amount was adjusted against a sub-
sequent claim., this is not uncommon here." 

.78. The orpnisation of the Wet· Controller of Imports and 
Exports under the Ministry of Commere.e cODliats of ·laeadquuteJos 
omee in Delhi and 24 other regional offices. The fundioDi of tbk 
organisation are wide ranging ineluding laying down of polk .. 
relating to imports, exports and export promotion, capital goods 
licensing, cash assistance and duty drawback, raw material and com-
ponents licensing, export neensinl etc. • 

19. The Committee note that the funetious of this organisa'tion 
have ~  a fundammtal change. From a primarily ftgU.-
latory organ.isation in respect of import of goods, it at present ser-
,res as the main instrument of Government in the field of export 
promotion also inc:lucling disburwment of cash assistance. The 
Committee are surprised to learn that no manlllement study of this 
organisation has been conducted 88 yet to find out how far its pile-
sent set up is adequate to discharge the additional functions' entrus-
ted to it from time to time. They feel that this organisation which 
has to ~ multiple functions both regulatory and develop-
meatal in nature, has reached a stage where itS ~r i  needs to be 
looked into ami streamlined. The Committee, thereion, recommend 
that Government shouW get the set up and functioning of the office 
of the Chief Controller of Imports aad Exports examined by a team 
of management experts to suggest necessary ehaDfres to bnprove its 

working. 

80. As a result of test check undertaken by audit during 1974-'75 
to 1976-77 ill the OfIiee of the CCIE, New Delhi, overpayments 
amountmg to Bs. 82.0'7 lakhs in respect of cash assistance disbursed 
were pointed out A further test check in audit of this oftlee durin I 
1977-78 to 1979-80 disclosed overpayments amounting to 'Rs. 29.83 
lakbs. On a test eheck in tbe office of the JCCIE, Bombay, Audit 
pointed out overpayments amounting to Rs. 38.39 lakhs ill respect 
of cash assistance disbursed during 1977·'18. The total cash assist· 
ance disbursed by the CClE's Organisation Watl Rs. 341.88 crorell, 
'Rs. 314.56 erora and Rs. 451.00 crores (Dtimated) during the yeal' 
1919-80. 1980-81 and 1981-82, respectively. 

81. Ua'er the prelJent procedme, the applieatio.ns for eash assist-
a ~  are serutiaised by the liceldlD« stall of the regiOilal lieensiDI 
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offices. A 1R..!0nd check is macU by the verification URits. Under the 
.impliled payment scheme the seeOIAd check by the verificatioD 
1lIlits is made after the payments 8I'e made. Although huge amotuau 
have been. paid every year by way of cash assistance and a large 
nqmber of cases of overpayments hale been detectecl by the statu-
tory audit during test check only, the COJDDlutee are SlIrprised to 
find that the Government at no time considered the need for hav-
ing IU\ internal audit system in the CCIE's organisation. At the 
instance of the Committee, an internal audit cheek was carried QUt 
ill the oftice of tbe JCClE, Madras. This single check led to ~

tion of cases of r a~ irr lar payments amounting to 
ago 3.6 lakhs relating to the period April-October, 1981 only. The 
CodUnlttee are, therefore, of the view that the preseut system. of 
v.erificatlon in·· the offices of the CClE is totally inadequate and. has 
resulted inhull'c losses to tbe exchequer. The Committee have DO 
doubt that the bene6ts accruing from an internal audit system woul.1 
hlf" serveral times more than the expenditure that would have to be 
incurred on an tnternal audit organisation. They ~ r  recom-
mend· that Government should take steps to set up an internal audit 
organisation' for audit pf cash assistance transactions as also othf!r 
anied funetions as may be assigned to it. 

82. The Committee note that at present the office of the Chief 
Controller of Imports & Exoports is not having any computerised 
service. However, a proposal in this regard is under examination. 
The Committee feel that in view of the vast number of applications. 
being received, Ucenees being issued and ar ~  to be dealt with, 
it is desirable that the working of the organisation should be gra-
dually computerised so as to provide more efficient and quick 

serviee. 

83. The Committee find that at present the rates of cash eompen-
satory support on various items are fixed on the basis of data'. collec-
ted .by the Export Promotion Councils from SOlDe of the maJor ex-
porters. The data along with tbe recommendation of the Export 
PronlOtion Council concerned is scrntinised by the concerned com-
modity division in the Ministry of Commercc and h~  placed ~~ r  
an l ~ i i rial ..... mmittee under the chairmanship of Addltl,onal 
., , ~ .' . teri 1 conunlttee 
Secretary Ministry of Commerce. The mtermU1;lS a 
considen' the Pl"OP088ls and makes recomm:endations regW·rhding ~  

t port on vanous items. ere 
rates of cash compensa ory sup t for the fit'St 
proposal is for grant of cash compensato;; su-:::.': Council are 
time, tIte ""'fflmmendations of the Export r0010 
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placecl before the MarketiD, Development Assiatance (Main) Oem .. 
BIittee whicla eoasists of Seeretary, Miaistry of ~, Secre-
tary. Ministry of Finane. (Deputmeat Gf Economic Affairs) an. 
Secretary, Ministry of Finance (Departnumt of Expenditure). 

·r'· 

M. The PuWie Aeecnutu Committee hive time and alliin. drAW. 
iIIe atteatioD. of the GoverDJDeDt to ~ iDadequaey of the preseDt 
~  of decision maJdDa' in reprd to pant of cash compensator, 
_apport for various export commodities. Ia para 1.4.9 of their 11tt1t 
Report (1915-7'> the CoDimiittee had pointed out that the basic deleet . 
ia tile 8)'Rem was that there was DO electlve maehiaery avalla'ie 
with Government to eoncurreQtly evaluate ad review tile market 
treau, the 10.b. realiletlon ad the impact of various kiads ef 
Allli&taee Pftll for aport promotion. In para 1.1. of their IIt1a 
Report (1971·78), the Committee hadreeommended. that Govenl-
.... t would do well to attempt a quantitieation, in monetary tenu, 
of the various concesslcms given ill the past to exporters ael. :make 
.. "M"I'M"lt of the adual impact of these coneessions with a view 
te determinlq how far theBe export promotion measures have a ~ 

uIb' suceeeded In aeldevlnc the objectives envisaced· 10 para 1.m 
.f tIaeIr lot1a Beport (1971-78), the Committee had further ~  
t1aat an almost exclusive relianee had. to he placed Otl the. data fur-
..... by the Bx;port Promotion. Coundls whieh eOlD,ri&ed of bater-
__ exporters aDd industrialists themselves. It was admitted tIlat 

the Ikport Promotion Councils had no ~ r  \0 ~ tlte 
~  of the cost data furnished .". the exporters nO.f did. the 
M"mistry of FInance exam.iDe the data in aU eases Wore 811M'" 
te put casll auistaaee. In pua 1$ of tlleir 77th Report (1181"" 
tH Commtitee have expressed the vieW that it Is desirable to eaJI'J 
811t a propet' cost study by the Cost AeeouIlts araaeh of ~ 
try of FiaaIlee Wore sanction,iDg or reviewinl the nab ..:: 
M1 "1' COIIIIDodlty aDd partieUlarl:r ill eases of thole ~ 
where sUWantial amount is pald every year as ellh USlStanee ... 

which have been. enjoyinr; tbis faeDity for a number of yean. 

as. Although the figures of to.b. values of exports ~~ 
ties and cash assistance paid in respect of those ccm::de to deter-

'been farnisbed to tbe Committee, no ~  h ~ eoatrlbute' to 
aiDe Ilow fal' the cash assistance ~ . and what .a, t1ut 
aD _rease in exporiJ of ~ e :ha ':DW generated tltere" . 
• __ tum of additional r ~ l  exc =ee 01 sach vital clat. is tile 
In the view of tbe c.mnuttee, the a ~ r  supped. ft. 
" .... liDk in the sdlem.e of cash e t ihouta make al\ ana1Jtiea1 
c..mIttee reeolldJl;eD.d that GOveTlllDe;: I hielt it hal been a"l.·. 
atwly o.f the scheme aad the extent o. . 

aelai_. Its obJeetiftl. 



.. The Committee lind th 
1IdIemes, such as, import r ~  several export incentive 
~ a , duty eoterqption scheme. d ten dscheme, duty clrawback 
i - u y rawback credit 'L_ 

aterest subsidy etc. are available to th I di SC.ucuae, 

aMe these, the Committee wonder e hnthan exporters. Over and 
rt h weer cash compensatory -= of ~ ~  ~ h involves a direct outgo from the li~  

too on: so ~  ~~ be needed by the Indian exporters and that 
~ handica s f ~ : export products. ~il  it is necessary that 

p ueci y Indian exporters In the iatemational IR8r-
bts l h ~  be neutralised to an extent, the Co .. mittee also cOll8ider 
that Inctian. export products should not be heavUy subsidiSed t th 
4:05t 01 the exchequer and for the beneftt of expor.,ters who can :  • .: 
to export goods without asking for eash Il!ISMtance. Considering all 
.$pects, the Committee are of the view that Government shOtdd. 

~  the feasibility of replacing the cash assistance scheme by 
an JDbuilt system of providing relief to the exporters by way of 
, ~  in taxes, duties etc . 

. 87. The Committee are surprised to learn that in many foreip 
l~ ri , IDdian goods are being marketed under the brand of 
fueign firms which are marketing them and n. under Indian braull 
names. The l'eSUlt is that Indian goods· do not become popular'" 
til., market for Indian geeds is not stable. The Committee wouW 
UJ'Ie upon the Government to ensure that as far as possible Indian 
products :are marketed in foreign countries under Indian bralld 
names and Government should enforce strict qualits control on these 
goods so that these lOay not bring discredit to the country 

88. The Conun.ittee need hardly emphasise that u1thnately it .. 
the quality of Indian goods and their acceptance In the internatioaal 
market which wiD boost up our exports. It Is, therefore, imperadye 
that instead of excessive dependence on cash asssitance, gJ'!Mter, 
attention is paid to other export promotion measures like improve-
ment in quality of !products, attractive packing, better publicity and 
adoption of latest technology and designs. 

89. The Committee are surprised to lean-that at present there 
is no mechanism to ensure that foreign exchange hasadually 1teea 
realised in respect of exports on which casb a ~ a  bas bea 
given. C .... h assistance is pald on the basil of certUkrde of aetuaI 
export given by the foreim exchange dealer t.e. ,the banks, and not 
ell foreign exchange realisation. While it is the responsibWty of 
the foreign exchanp dealer to seDd the stateDlcut of realisatlou ~ 
theRelerve Bank of India it is regrettable that in many cues this 
l'"ponslbUity Is not being discharged. Moreover, the contolidated 
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atatemenu furnished by the Reserve Bat of India pertain to aU 
items of exports including those OD wbieh eash eom.p .... tory sup..: 
port has Dot been liven and thus do Dot concem the Chief Contron. 
of Imports and Exports. There is no foolproof system of followup 
iD the olBce of the Chief Controllel' ..r Imports and Exports. The 
Committee are shocked at the admission made by ~ Chief Con· 
troller of Imports and Exports before the Committee that "they are 
not in a position to state a a ~ a  before the Committee the 
aumber and Dames of·· parties which availed of cash assistance. but 
failed to realise foreign exchange." The Committee ate distressed. 
at this state of affairs where huge 'amounts of Ih.cts are being 
paid from the public exchequer as cash compensatory support with· 
out ensuring whether the objectives of the_ scheme viz. earning of 
more foreign exchange, is being achieved or not. 

90. From the statement of foreip exchange realisations against 
cash compensatory support prepared by the Reserve Bank of India 
in respect of the year 1980, at the instance of the COmmi\tee, the 
Committee note that there are 1800 cases involving a sum of R.,. 10 
crores where IforeiJll exchange has not been realised within the 
stipulated period. SInce the scheme of cash compensatory support 
. is in operation since 1966, the Committee have no doubt that the 
total number of cases of defaults involving ·huge amounts would -be 
-suJllciently large. The Committee cannot but c(}nc1ude that there 
has been gross negligcnce both on the llart of. the r a i a i~ll 

of the Chief Controller of Imports and Exports and the Reserve 
Bank of India in the disch*rge oIf their duties. This is 
highly regrettaMe. The Committee expect that eRective steps would 
be taken hereafter to enforce timely realisation of foreign exchange 
earnings by exporters. 

. 91. The Committee find that at present there is no obijgation on 
the pufy receiving the cash assistance to intimate the details lIt 
foreign exchange realised. rhis is reaUy surpJilling becauSe it is 
primarily the duty of the beneficiary of the assistance to enSU1'e the 
realisation of foreign exchange and intimate the same to the oftk'e 
of the CCr&E. The Committee feel that this can easily be done by 
including in the application from for ca!lb asslstanc.e details of 
foreign "xchange realisatioD which can be retained by the party 
eoncerned and it should be the duty of the party to furnish the samt'-
living details of foreign exr.hange realisation to the Oftice of the 
Chief Controller of Imports and Exports within a stipulated period. 
The details given may then be checked iD the office of the CCIIIE 
with the statemeDt r i ~ from ~h  authorised 'foreign 'ex;cbangf> 
dealers. In ease statements are -not received from the concerned 
, . parties within the stipulated time,· the matter should be pu:rsuetl In 
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the ofBee of the CCl&E with the parties ~  and in Cag no 
.atisfaetory reply is.reeeived Within • prescribed pwiod, .teps .... ld 
be takeo to recover the a~  of .cash compensatory ,apPort. 
Further, in8lly application for cash compensato:ry support the party 
should be required to indicate ,if any cash compensatory assistance 
was reeeived ., him carlier and if 80, whether details uf fOl'8igD. 
excllaap realisations have been furnished. In case the party fails 
to fumish the details of fOreQrn exchange realisations without 
satisfaetory reasons for not doing so, no further cash assistance 
should be gi'ftn to su,ch party. 

92. The Committee note that at present there is no proper co-
ordination between the office of the CCI&E and the Reserve Bank 
of India in the matter &£ watebing foreign exchange realisations 
against cash compensatory support. The statenients are furnished 
by the Reserve Bank. of India in a consolidated form to the office 
of the CCI&E which .. e usually very bulky and contain informatioo 
both in respect of parties which have received cash compensatory 
support and those wbicb have not received such assistance. The 
relUlt is that it has not been possible for tbe oftice of the CCI&E to 
segregate them and pursue the matter witbthe parties who bave 
received the cash assistance but in respect of which foreign ex-
change has not been realised. The Committee feel that tbe present 
system of keeping watch over foreign exchange realisations against 
cash assistance is totally unsatisfactory. The Committee would like 
the Government to examine whether the authorised foreign ex-
rhange dealers ShOllld not be requil'ed to subulit the statement of 
foreign exchange realisations dilect to the office of the CCl&E· 
rather than routing it through the Reserve Bank of India. The ~ 

mittee recommend that a foolproof procedure should be evolved: 
at an early date so that there is close coordination between the 
Reserve Bank of India and the organisation of the CCI&E in keep-
iug watch over foreign exchange realisations  against cash assist-
ance. 

93. With regard to the statement compiled by the Reserve Bank 

of India which shows 1800 cases of default for the year 1980 involving 

Rs. 10 cures in realisation of foreign eXchange, the Committee 

would urge upon the Government to take i~ ia  steps to puisue 
the$e . cases. Tbe Committee also expect the Reserve B-.k of IDdia 

to prepare similar statemellts in regal'd to earlier years also as ..-ty 

as possible and IUbinit the same to CCI&E for follow-up a l ~  

Committee woulif Ilke to be informed of the action taken in this 

recard. '01 
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N. The Committee have been iDformed. that eluriJac the last Ay. 
yearsJ the orpDisation of the C.C.I.&E r ~rr  to C.B.I 17' cu.-
under SeetioD. 5 of the Imports anel Exports (Control) Ad, IM7. OUt 
of theSe 1'14 eases, prosecutions have beea launched in 74 eases oDlT 
'and oDly in 16 cases, eonvictlons have be_ secured 10 far. III 0 •• 
case the party bas been acquitted. 57 cues are still peading iJa !he 
Court. From the large number of complaints reeeivecl in preu as 
weU as in Parliament, the Committee have reason to believe tltat 
the evil and malpractices in the fteld of violation of Imports and 
Exports (Control) Ad, 1147 are quite widespread and the action .. 
far taken has hardly touched tbe tip of the iceberg. The Committee 
are of the view that there is an u .... _t need for a strict maehineIT 
to thoroaghly iDvestipte the caMS of violations of the Ad ad fo, 
taJdag effective and deterrent action aphast the oft.ders. The 
Committee therefore reeommend that the organisation of the Chief 
-Controller of Imports and Exports should he more vigilaat in cheek-
m. the ~  of violation of the Imports ad Exports (Control) Act, 
IM7, inveJtipte these eases expeditiously and take adequate ..... 
sares to enlUi'e that the parties induqtng in such al r ~ , howw 
-ever powerful they may be, are not aUoweel to go 8Coftree. 

95. With elleet from January, 1174, Government had withdrawn 

-cash compensatory support on export of steel tubes aDd pipes. In 

order to avail of the beneftt, the dates of 'm.te: receipts shown in 

shipping biDs in respect of exports made by a firm, Mis. Dh.rat Steel 

Tubes Ltd., New Delhi were erased and substituted by 4th, 5th and 

'8th J.nuary, 1914 although the .ctual-d.tes of 'mate' receipts we .... 

after 9 January, 19-14. When this fact was b'roupt to the notiee 

Qf CCl&E by Audit, the CCI&E realised back the amount of c.sk 

compeDSatory support of u.s. 2.01 lakhs from the said firm. Certain 
cues of overpayments 01 cuh compensatory support to this very 

firm were brought out in the earlier Audit Report .Iso. e.,. the Atldit 

Report 19'18-77 h.d pointed out an r ~ ll  of cash assistance 

amounting to BB. 35.68 lakhs to thls very firm and in th.t case also 

the amount wu subsequeDtly recovered. The Committee regret t8 

Dote that although it walJ a clear ease of fraud and conspiracy to 

defr.ud pahUc exchequ.er, the ease was nol referred to the polke 

for iBvestfa'ation aad DeeeHIU'y &etloll on the plea that certatn lerat 

.tau. are beJnc sorted out. 
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II. The Committee deplore the casual way in which this case 
'has been dealt with in the OfIlce of the JCCI&E, Del:d and urge 
that the case should immediately be handed OVer to the CBI for 
investigation. The Committee would lik1' to be apprised of the final 
aetion takea in this behalf. The Committee would like to empbasise 
here that in all cues c)f this nature. similar action. should 'be u.1reD 
and no leniency whatsoever should be shown to unserupliious ele-
ments bul1dginlt, in fraudulent praetices. 

NEW ~  

Aprit 29, 1002 

Vaisakha ~, 190.r'(S) 

SATISH AGARWAL, 

Cha),rman. 

Public Accounts l ~i~  
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(V* para s-or tbellepod) 
~ a ll l ~ ~ ~  Dam. or lbe ol6cel or tbe Import and Export Trade .Control 
OqutiIatioD &Del ibeir jun.tdlcdoa .  , 

51. Name ortbe ofticet .• Licelllilll juri! dietlc: II 

C'llerC.)Dtroller oUmportJ ancllllportl Headquarters, 

2 Joint C!lief Oontrolla-
Bombay. 

of JmportJ and Export., MahMas1hra. 

3 Joiac Ohlef Controller 
Ahmedabad. 

of Import .. and Export" Scate cxcb:din.. arcu a li ~  
UDder the juritdlction or 1\aj-
kot and New K.aDdla oRier •• 

• Dy. Qaief C,n1l'oUer of ~  ad Exporta, Madhya Praclcth. . 
Bhopal, 

.5 C lll!rollcr oftm,orta and £sports, Goa • Goa, Daman, Diu, Daclta and 
. Napr Haveli. 

6 O:mtroller ofIIDportl Exports, Rajkot 

7 Controller ofImport. a.nd Exportl, Kandla 

8 Jt. Chief Controller ofIIDporti and &port., CPA, 
New Delhi. 

9 JOiDt Cblcf, Controllrr of Imports lind Esport., 
Kanpur. 

10 Dy. Chief C()ntroller of Import. ad Exports, 
Amritaar. . 

11 Dy. Cbief CODtri)ller of Importa ad 
jaipur. 

Exports, 

12 C )l1tr"ller oflmporta and &Porta, SriDagar 

13 Controller ofImportl a.nd Export., Chandiprh 

14 Joint cJijcf cOIltroiler or rinports and ExportIo. 
M'<lru. 

l.5 Joi4t Chief Controller of Import. and Export., 
Bangalore 

The di,tricts of Gujarat Itate 
known .. SaUruhtra (c,,-
eluding kutch). 

Kutch diatrict of Gujarat ax:d 
NewKandla. 

Delhi. Haryana u:dfh e utricl 
of UP i.e. Meerut Division. 

U.P. excludinl $ 
Meerut divwon. 

district. of 

Punjab. 

Rajasthan. 

janunu &lid Kulunir. 

HimacbalPradesh and 
Chandlgarh. 

Tamllnadu. 

Kamatab. 

.6 joiDtCbicf Conb'ollcr of Impart. ud &porll, Ar.dhl·a Pr,.duh rxch ~~ l  
Ifyckrabad &Iea uncler OontJolkr, 

Viukbapatnam . 



S.No. Name of the otIc:cs 

17 ])y. Ohler OoDtroUer of Import. and Export. Kcrala. 
~  . 

18 ~ ll r of Importl and Baportl,PoDdldmTy. ~, Karib!, MIlbi 
anclYaum. 

19 Oona-oUer of Imports and &.portl, il ha~ SribkuJam, i alha ~ , 
atnam. - But aDd Welt Godavari 

ditb'ict orA. P . 

20 Joint Chief Controller of lmportl and &.portB, West . Bengal, SiWm and 
Calcutta. AruJa ..... aiacl i~ ar  

11Dy. Ohlef Controller of Impom aad &portl, Alum, Arunachal Pradr.h, 
Gauhad. &Del mudpm'. 

:z:z ~ ll r ofImporti and Exporu,Patna BiIIar . .. 
n  a ~ ll r ollmports and Bxportl, Cuttack 

2t Oontroller oflmportl and Exportl. SbilloDg 

25 Olnttoller ofImporti and ElEpMtI, Agutala 
• 

0riMa., 

• Mcgbalaya. 

Trip,n •• )4iIoram. 



APPENDIX-U 

(Vi. paras 19 and 20 of the Report) 

Audit paragraph 5 (i) --S (VI) 

(i) Firm'i" was ~ a  (June 1973) import licence for Rs. 
4.60 lakbs for iuaport cd certain machinery, with the condition to ex-
port ~  ita ex-factory value of annual production for 5 
years commencing .from the 18th Month -after. the .commissioning of 
the plant anliftaChinery. A legal undertaking was obtained on 19th-
April 1974 and it r ~  that payment of 5 percent of the value 
of export obligation S'ubject to maximum of Rs. 5 lakhs would be 
made by finn 'F' by way of liquidated demages in the eyent of 
failure to fulfil 'the export obligation. The machinery was installed 
and itsworkingwas-:demonstrided on 29th March 1975. Though the 
export obligation. became operative from October 1976, the-finn 
tailed to make any export and represented (27th March 1978) for 
removing the export obligation completely or for imposing a rea-
sonable export obligation in the shape of consolidated value spread-
ing over 5 years. The representation of firm 'F' ~ rejected on 28th 
May 1980. Meanwhile, follow-up action for fulflhnent of export 
obligation remained suspended and the case was not pursued with 
firm 'F' to ascertain the year-wise details of production to work out 
its export obligation. Th(! period of eXf?Ort obligation is to e:-cpire 
on 30th September 1981, but no action had been taken so far 
(October 1980) to enforce the legal undertaking. The department 
stated (October 1980) that finn 'F' had submitted statements of 
production and exports, which were 'Under scrutiny. 

(ii) Firm 'D' was granted (September 1974) a capital J!oods 
licence 'tor the impDrt of plant, machinery and equipment (C.i.f; 

value: Rs. 1.40 lakh9) with the condition trl earn foreign exchange 
by exporting 100 per r.ent of its production of printed circuit 
boards annually for 3 years. The export was to commence fra.n 
the 18th month after the commis.sioning of the plant/commencp::nent 
of production. 

As per certificate. dated 16th December 1975 given by the Char-
tered Accountauts, the plant was installed and comtn'ssioned on l~ h 

June 1975. Subsequen.tly, the then Ministry o·f Industry and Civil 

46 
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sUpplies agreed (June 1975<) to the transfer o'fthe industr.iallicence 
to " newly eoD8tituted firm '0', of whiab. the ~  firm 
'D' was a rt,irector, In view of the change, a fresh, legal undertaking 
whichf.lrovided for payment of liquidated damag.' eq'Uar to 5 per 
cent of the value of export obligation subject to maximum· of R&s. 
lakhB; was obtained (August 197·7) trom'finn ·0', but it hadinc.7t been 
accepted so far (October 1980) due 1'0 certain elTOl'G and omissions. 

Although the export obligation c0mmel1ced1 from 13th December 
1976, the export obligation and liquidated damages to b& reoovered 
from finn '0' had not been worked out and enforood so 'far (Octo· 
ber 1980). 

(Hi) Ifirm 'H' was issued (September 1976) an advance licenee 
under "duty exemption scheme" for import of high . carbon/high 
chromium .steel strips worth As. 1.30.lakhs subject to the condition 
that it would export 10 lakh hand hMksaw blades to a foreign. COUIl-
try for a total value of Rs. 3 lRkhs within a period of 6 rnonthSJfrom 
the date of . importation of the first consignment in India. 

Firm 'H' furnished (6th May 1977) a 'bond for Rs. 1.05 lakhs 
which accepted on 12th May 1977. The export obJigation was to be 
completed by November 1977. Finn 'Ii' neither exported: any goods 
up to November 1977, nor did it ask for extension' ot period for ful-
filling its export obligation. The JCCIE' decided" (June 19'19) to 
forfeit the bond and "the bank was asked (2.2nd June' 19'79) to dep8llft 
the forfeited bond amount, but tlie l,UllOunt bad notbeel) deposited 
by the bank or firm 'H' SO far (October 1980), 

". 

(iv) Firms 'R' was issued (July 1.&'M)· re""o""'forimport 
of eteel for Rs. 4.28 lakhs through the H:industan Steel Umited 
(l{SL) for l~i  speciflc export order subjeot to the conditions: 

-that it would execute the order r.eoeived, under JDA-:-eredit 
fo'r Uttar P"adesh Stl te Electricit,.,. BOarqI· for ,supply of 
transmission ilne towers and' accessoriee· ot tlie total f,o.b. 
value of' as. 72.88 lakhs within 8 montbs :from the· date of 
supply of 1st aonsipJDent a~ ~ release order; and 

-that it would, at the thDe of 1st (OJISigmnent apinst the 
~  arlvance release order, execute a· bon'" witb""lao1i g\1at'Bn-

tee valid. fOr 2 yearshm the ~ o:t.-tII exeeutiOll for !IX) 
per cent' of the c.i.f. valve of tbe' adYanee release .order 
in the prescribed form,. 
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HQwever, all 28th July 1973, the second condition WIII.B amended to 
~ ~  legal r r~  for the bank guaraJitee: The firm 

furnished 'the'legal undertaking on 11th December 1975, which pro-
'vided for liquidated damages up to Rs, 5 lakhs and was accepted 
on 8th January 1976. The firm, when asked to submit the documents 
in support of export obligation, intimated (1st July 1977) that it had 
surrendered the release order to the HSL and as such the question 
of its utilisation did not arise. When the matter was taken up with 
the HSL, it informed (21st ~r 1977) that full quantity of 
the material covered by· the release order had been supplied to firm 
cR' during February tn June 1917. The matter had neither been 
sorted out, nor had any action been taken in this regard so far 
(October 1980) . The department stated (October 1930) that en-
forcement action undt$r the provisions of the Imports and Exports 
(Control) Act, 1947 and the Imports (Control) order. 1955 was 
being initiated against the firm. 

,. (v) Firm cK' was granted (November lW7&) an industrial 
licence for the il i~ r  of 15.000 electrically operated t<'sh 
registers per annum. An import licence for Rs. 23.41 lakhs (subse-
quently increased to Rs, 23.59 lakhs) was issued (December 197!i) 
,for the import of machinery subject to the condition that the firm 
,shoulrl commence exports from 3rd year of production and export 
15 per cent of its production of eleetrically operated cash registers 
during the 3rd year of production, 20 per cent dl;lrillg the 4th year 
of production ,~  ,per cent from the 5th year of production fOl' 
a period of·3·.years: " 

The 'production wa$, !9'commence within '2 years from the date of 
issue (November 1975) of the industrial licence. As per certificate 
issued by the Director General, Technical Development (DGTD) , 
the prodnctioir -activity started in May 19'77. 

~ ~ ~il  (MarCh 1979). the above condition was substitut-
e.d, by ~~  ~~i , that the firm should export 10 per cent of its 
r~ ~~~  of. ~ h  registe!s beyond 5,000 ~ annually fOI" a 
i ~  $yeB:rs. ,The 1,irm subinitted (28th April 1979) reVised, 

l ~l a r~~~  ~  ~ li  it had a ~ the c,ondition to the effect 
,t):1at ,,~r  ~ ,l~ , , ~, from the date of prod,uction. Instead 
ot. a~~ ~i ,~h~, l~ al, ,a r ~  ,and enforcing the export obliga-
i ~  with etTe.qt.froI?1I4ay 1m. (when the production had commen-
ced)... h~  firm ~  0 a~ i  by the JCCIE ,to amend the legal 
, ~ ~~ ~ ~i  a~ ~~ ~  m:oiglrla,l cOllditiQQofexport obligation from the 
3rd year of production. The ar ~  stated (October 1980) that 

, I' ".' • 



the legal agreement c,",uld peIhaps hav£ been accepted. However, 
no r ~  'for not doing so were on record. 

(vi) An advance release order for stainless steel sheets for RI. 
10 lakhs was issued (January 1974) in favour of firm 'N' with one 
of the conditions that it would export stainless steel cut18ry for a 
total f.o.b. value of Rs. 25. lakhs within 6 months from the date 
,of delivery of 1st consignment  against the advance release order. 

The finn executed a bond with bank guarantee for Rs. 5 lakhs 
on 11th April 1974. The  period offultUment of export obligations 
of 6 months expired on "lOth October 1974. As the firm faUed to 
show the fulfilment of export obligation within the stipulated 
period, a h ~a  notice ~ issued (18th January 1975) to the 
firm by the JCCIE. In reply to the show-cause notice, the finn 
requested for extension in the period for ful1Ument of export obli-
gation, which was extended up to 10th Apra 1975 and the firm was 
asked to extend the bank guan.ntee up to 10th April 1977. Since, 
however, the firm failed to fulfil the export obligation within the 
extended period, orders were issued for the forteiture of the bond 
on 22nd April, 1976. However, on the recommendation of the CCIE, 
the period was further extended up to 16th August 1978 and the 
bank guarantee was further extended up to 16th August '1978. 

As the firm had utilised the release order for Rs. 3.60 lakhs only, 
the amount of batJk guarantee was also reduced to Rs. 1.80 laldul. 
The period of fulfilment of export obligation was again extended up 
to 30th September 1977 and bank gilarantee was ~  up to 18th 
August 1979. The firm had failed to furnish so far (Oetober 1980) 
any evidence of, exports made towrads fulfilment df its export ob· 
ligation and no action was tal.en against it. 

AlthCNgh in all the above 6 cases,. firms failed to fulfil the export 
obligation, no action had been taken (October 198Uj against the 
firms tp debar them :from future import licences, nor was responsi· 
bllity fixed for the lapse. . 

.• 
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of
 
t
h
e 
or
ga
ni
sa
ti
o
n 
s
h
o
ul
d 
b
e 
gr
a
d
ua
l-

l
y 
c
o
m
p
ut
er
is
e
d 
&
0 
as
 
t
o 

r
~
i

 
m
or
e 
ef
fi
ci
e
nt
 
a
n
d 
q
ui
c
k 
se
r
vi
ce
. 

T
h
e 
Co
m
mi
Ue
£
> 
fi
nd
 
t
h
at
 
at
 
pr
es
e
nt
 
t
h
e 
r
at
es
 
of
 
ca
s
h 
c
o
m
pe
ns
a-

t
or
y 
s
u
p
p
or
t 
on
 
va
ri
o
us
 
it
e
ms
 a
r
e 
fi
xe
d 
o
n 
t
h
e 
ba
si
s 
of
 
d
at
a 
c
ol
le
ct
e
d 
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-
d
o
-

b
y 
t
h
e 
E
x
p
or
t 
PI
.
_
n
ot
i
o
n 
C
o
u
nc
il
s 
fr
o
m 
s
o
me
 o
f 
t
h
e 
m
aj
or
 
e
x-

p
or
te
rs
. 
T
h
e 
d
at
a 
al
o
n
g
wi
t
h 
t
h
e 
re
c
o
m
me
n
da
ti
o
n 
of
 
t
h
e 
E
x
p
or
t 

Pr
o
m
ot
i
o
n 
C
o
u
nc
il
 
c
o
nc
er
ne
d 
is
 s
cr
ut
i
ni
se
d 
b
y 
t
h
e 
c
o
nc
er
ne
d 
c
o
m-

m
o
di
t
y 
di
vi
si
o
n 
i
n 
t
h
e 
Mi
ni
st
r
y 
of
 
C
o
m
me
rc
e 
a
n
d 
t
h
e
n 
pl
ac
e
d 
b
ef
or
e 

a
n 
i
nt
er
-
mi
ni
st
er
ia
l 
c
o
m
mi
tt
ee
 
u
n
d
er
 
t
h
e 
C
h
ai
r
m
a
ns
hi
p 
of
 
A
d
di
ti
o
na
l 

S
e
cr
et
ar
y,
 
Mi
ni
st
r
y 
of
 
C
o
m
me
rc
e.
 
T
h
e 
i
nt
er
-
mi
ni
st
er
i
al
 c
o
m
mi
tt
ee
 

c
o
ns
i
de
rs
 
t
h
e 
pr
o
p
os
al
s 
a
n
d 
m
a
k
es
 
re
c
o
m
me
n
da
ti
o
ns
 
r
e
g
ar
di
n
g 
t
h
e 

ra
,t
es
 
of
 
ca
s
h 
c
o
m
pe
ns
at
or
y 
s
u
p
p
or
t 
o
n 
va
ri
o
us
 
it
e
ms
. 
W
h
er
e 

h
~
 

pr
o
p
os
al
 
is
 f
or
 g
r
a
nt
 
of
 
ca
s
h 
c
o
m
pe
ns
at
or
y 
s
u
p
p
or
t 
f
or
 t
h
e 
fi
rs
t 
ti
me
, 

t
h
e 
re
c
o
m
me
n
da
ti
o
ns
 
of
 
t
h
e 
E
x
p
or
t 
Pr
o
m
ot
i
o
n 
C
o
u
nc
il
 
ar
e 
pl
ac
e
d 

be
f
or
e 
t
h
e 
Ma
r
ke
ti
n
g 
De
ve
l
o
p
me
nt
 
As
si
st
a
nc
e 
(
Ma
i
n)
 
C
o
m
mi
tt
ee
 

w
hi
c
h 
co
ns
is
1s
 
of
 
Se
cr
et
ar
y,
 
Mi
ni
st
r
y 
of
 
C
o
m
me
rc
e,
 
Se
cr
et
ar
y,
 

i
~
 

i
st
r
y 
of
 
Fi
n
a
n
c
e 
(
D
e
p
ar
t
m
e
nt
 
of
 
Ec
o
n
o
mi
c 
Af
fa
ir
s)
 
a
n
d 
S
e
cr
et
ar
y 

Mi
ni
st
r
y 
of
 
Fi
na
nc
e 
(
D
e
p
ar
t
m
e
nt
 
of
 
E
x
p
e
n
di
t
ur
e)
. 

T
h
e 
P
u
bl
ic
 
Ac
c
o
u
nt
s 
C
o
m
mi
tt
ee
 
ha
ve
 
ti
m
e 
a
n
d 
a
ga
i
n 
dr
a
w
n 
t
h
e 

at
te
nt
i
o
n 
of
 
t
he
 
G
o
ve
r
n
me
nt
 
t
o 
t
h
e 
i
na
de
q
ua
nc
y 
of
 
t
h
e 

r
~

 

s
ys
te
m 
of
 
de
ci
si
o
n 
m
a
ki
n
g 
i
n 
r
e
g
ar
d 
t
o 
gr
a
nt
 
of
 
.c
as
h 
c
o
m
pe
ns
at
or
y 

s
u
p
p
or
t 
f
or
 
va
ri
o
us
 
e
x:
>
or
t 
c
o
m
m
o
di
ti
es
. 
I
n 
p
ar
a 
1.
49
 
of
 
t
h
ei
r 
1
7
4t
h 

R
e
p
or
t 
(1
97
5-
76
) 
t
h
e 
C
o
m
mi
tt
ee
 
h
a
d 
p
oi
nt
e
d 
o
ut
 
t
h
at
 
t
h
e
b
as
i
c 

de
fe
ct
 
i
n 
t
h
e 
s
ys
t
e
m 
w
as
 
t
h
at
 
t
h
er
e 
w
a
s 
n
o 
ef
fe
ct
i
ve
 m
ac
hi
ne
r
y 

a
va
il
a
bl
e 
wi
t
h 
G
o
ve
r
n
me
nt
 
t
o 
c
o
nc
ur
re
n
U
y 
e
v
al
u
at
e 
a
n
d 
re
-

vi
e
w 
t
h
e 
m
ar
k
et
 
tr
e
n
ds
, 
t
h
e 
f.
o. 
b.
 
re
al
is
at
i
o
n 
a
n
d 
t
h
e 
i
m
p
a
ct
 o
f 

va
ri
o
us
 
ki
n
ds
 
of
 
as
si
st
a
nc
e 
gi
ve
n 
f
or
 
e
x
p
or
t 
pr
o
m
ot
i
o
n.
 
I
n 
p
ar
a 

1:.
11 
eo
; 
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3 

C
O
m
me
ri
;
C 
(
D
e
pt
t.
 

of
 O
,l
m
me
rc
e)
 

4-

1.
12
0 
-o
f 
t
h
ei
r 
1
0t
h 
Re
p
or
t 
(1
97
7-
78
). 
t
h
e 
C
o
m
mi
tt
ee
 
h
a
d 
re
c
o
m
me
n
d-

e
d 
t
ha
t 
G
o
v
er
n
m
e
nt
 
w
o
ul
d 
d
o 
w
e
n'
 
t
o 
at
t
e
m
pt
 
a 
q
ua
nt
if
ic
at
i
o
n,
 
i
n 

m
o
n
et
ar
y 
t
er
ms
, 
of
 
t
h
e 
va
ri
o
us
 
c
o
nc
es
si
o
ns
 
gi
v
e
n 
i
n 
t
h
e 
pa
st
 
t
o 

e
x
p
qr
t
er
s 
a
n
d 
m
a
k
e 
a
n 
as
se
ss
me
nt
 
of
 
t
h
e 
a
ct
u
al
 
i
m
p
a
ct
 o
f 
t
h
es
e 

e
o
nc
es
si
o
ns
 
wi
t
h 
a 
vi
e
w 
t
o 
d
et
er
mi
ni
n
g 
h
o
w.
f
ar
 
t
ne
se
 
e
X
p
or
t 
pr
o-

m
ot
i
o
n 
m
e
as
ur
es
 
h
a
~
 a
,c
t
ua
ll
y 
s
uc
ce
e
de
d 
i
n 
ac
hi
e
vi
n
g 
t
h
e 
o
bj
e
ct
i
v
es
 

e
n
vi
sa
ge
d.
 
I
n 
p
ar
a 
1.
1
2
3 
of
 
t
h
ei
r 
1
0t
h 
R
e
p
or
t 
(1
97
7-
78
), 
t
h
e 
C
o
m-

-
r
oi
tt
ee
 
h
a
d 
f
ur
t
h
er
 o
bs
er
v
e
d 
t
h
at
 
a
n 
al
m
os
t 
e
xc
l
us
i
ve
 
r
el
i
a
n
c
e 
h
a
d 

t
o 
b
e 
pl
ac
e
d 
O
T' 
t
h
e 
d
at
a 
f
ur
ni
s
h
e
d 
b
y 
t
h
e 
E
x
p
or
t 
Pr
o
m
ot
i
o
n 
C
o
u
nc
il
s 

w
hi
c
h 
c
o
m
pr
is
e
d 
of
 
i
nt
er
es
t
e
d 
e
x
p
or
t
er
s 
a
n
d 
i
n
d
us
tr
i
al
is
ts
 
t
h
e
m-

se
l
ve
s.
 
It
 
w
as
 
a
d
mi
tt
e
d 
t
h
at
 t
h
e 
E
x
p
or
t 
Pr
o
m
ot
i
o
n 
C
o
u
nc
il
s 
h
a
d 

: 

n
o 
m
a
c
hi
n
er
y 
t
o 
c
he
c
k 
t
h
e 
v
er
a
ci
t
y 
of
 
t
h
e 
c
os
t 
d
at
a 
f
ur
ni
s
h
e
d 
b
y 

-
t
h
e 
e
x
p
or
t
er
s 
n
or
 
di
d 
t
h
e 
Mi
ni
st
r;
y 
of
 
Fi
na
nc
e 
e
x
a
mi
n
e 
t
h
e 
d
at
a 
i
n 

al
l 
ca
se
s 

be
f
or
e 

a
gr
ee
i
n
g 
t
o 
gr
a
nt
 
ca
s
h 

as
si
st
a
nc
e.
 
I
n 

p
ar
a 
1.,
6 
of
 
t
h
ei
r 
7
7t
ll
 
R
e
p
or
t,
 
(1
98
1-
82
), 
t
h
e 
C
o
m
mi
tt
ee
 
h
a
v
e 

r
~
 

~
 
t
h
e 
vi
e
w 
t
h
at
 i
t 
is
 d
es
ir
a
bl
e 
t
o 
c
ar
r
y 
o
ut
 
a 
pr
o
p
er
 
c
os
t 
st
u
d
y 
b
y 

t
he
. 
co
St 
Ac
c
o
u
nt
s 
Br
a
n
c
h 
of
 
t
h
e 
Mi
ni
st
r
v 
of
 
Fi
n
a
n
c
e 
be
f
or
e 
sa
nc
-

ti
o
ni
n
g 
or
 
re
vi
e
wi
n
g 
t
h
e 
c
as
h 
as
si
st
a
nc
e'
 
o
n 
a
n
y 
c
o
m
m
o
di
t
y 
a
n
d 

p
ar
ti
c
ul
ar
l
y 
i
n 
ca
se
s 
of
 
t
h
os
e 
c
o
m
pl
o
di
ti
es
 
w
h
er
e 
s
u
bs
t
a
nt
i
al
 a
m
o
u
nt
 

is
 p
ai
d 
e
ve
l'
y 
y
e
ar
 
as
 
c
as
h 
as
si
st
a
nc
e 
a
n
d 
w
hi
c
h 
h
a
v
e 
b
e
e
n 
e
nj
o
yi
n
g 

t
hi
s 
fa
ci
li
t
y 
f
or
 
a 
n
u
m
e
br
 
of
 
ye
ar
s.
 

Al
t
h
o
u
g
h 
t
h
e 
fi
g
ur
es
 
of
 
f.
o.
b.
 
va
l
ue
s 
of
 
e
x
p
or
ts
 
of
 
c
o
m
m
o
di
ti
es
 

, 
a
n
d 
ca
s
h 
as
si
st
a
nc
e 
pa
i
d 
i
n 
re
s
pe
ct
 o
f 
t
h
os
e 
c
o
m
m
o
di
ti
es
 
h
a
v
e 
b
e
e
n 
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-
d
o
-

f
ur
ni
s
he
d 
t
o 
t
h
e 
C
o
m
mi
tt
ee
, 
n
o 
st
u
d
y 
h
as
 
b
e
e
n 
ma
de
 
t
o 
d
et
er
mi
n
e 

h
o
w 
f
ar
 
t
h
e 
ca
s
h 
as
si
st
a
nc
e 
p
ai
d 
h
as
 
a
et
u
al
l
y 
c
o
nt
ri
b
ut
e
d 
t
o 
a
n 

i
nc
re
as
e 
i
n 
e
x
p
or
ts
 
of
 
t
h
os
e 
c
o
m
m
o
di
ti
es
 
a
n
d 
w
h
at
 
w
as
 
t
h
e 
q
u
a
nt
u
m 

df
 
a
d
di
ti
o
na
l 
f
or
ei
g
n 
e
xc
ha
n
ge
 
i
nf
l
o
w 
g
e
n
er
at
e
d 
t
he
re
b
y.
 
I
n 
t
h
e 

vi
e
w 
of
 
t
h
e 
C
o
m
mi
tt
ee
, 
t
h
e 
a
bs
e
nc
e 
of
 
s
u
c
h 
vi
ta
l 
d
at
a 
i
n 
t
h
e 

w
e
a
k
es
t 
li
n
k 
:i
n 
t
h
e 
sc
he
me
 
of
 
c
as
h 
c
o
m
pe
ns
at
or
y 
s
u
p
p
or
t.
 
T
h
e 

C
o
m
mi
tt
ee
 
re
c
o
m
me
n
d 
t
h
at
 G
o
v
er
n
m
e
nt
 
s
h
o
ul
d 
ma
ke
 
ai
l 
a
na
l
yt
ic
a:
 

~
 
of
 
t
h
e 
sc
he
me
 
a
n
d 
t
h
e 
e
xt
e
nt
 
t
o 
w
hi
c
h 
it
 
h
as
 
b
e
e
n 
a
bl
e 
t
o 

ac
hi
e
ve
 
it
s 
o
bj
ec
ti
ve
s.
 

T
h
e 
C
o
m
mi
tt
ee
 
fi
nd
 
U',
1I.
 

a
~
 
.?
re
se
nt
 s
e
v
er
al
 
e
x
p
or
t:
 
i
nc
e
nt
j
ve
 

sc
he
me
s,
 
s
uc
h 
as
, 
i
m
p
or
t 
r
e
pl
e
ni
s
h
m
e
nt
 
sc
he
me
, 
d
ut
y 
dr
a
w
b
a
c
k 

sc
he
me
, 
d
ut
y 
e
xe
m
pt
i
o
n 
sc
he
me
, 
d
ut
y 
dr
a
w
b
a
c
k 
cr
e
di
t 
sc
he
me
, 

i
nt
er
es
t 
s
u
b
$i
d
y 
et
c.
 
ar
e 
a
va
il
a
bl
e 
t
o 
t
h
e 
I
n
di
a
n 
e
x
p
or
te
rs
. 
O
v
er
 

Ul
 

a
n
d 
a
b
o
ve
 
t
he
se
, 
t
h
e 
C
o
m
mi
tt
ee
 
w
o
n
d
er
 
w
h
et
h
er
 
ca
s
h 
c
o
m
pe
ns
at
or
y 

U'
t 

s
u
p
p
or
t 
sc
he
me
, 
w
hi
c
h 
i
n
v
ol
ve
s 
a 
di
re
ct
 
o
ut
g
o 
fr
o
m 
t
h
e 
c
o
ns
ol
i-

d
at
e
d 
f
u
n
d 
of
 
I
n
di
a,
 s
h
o
ul
d 
b
e 
n
e
e
d
e
d 
b
y 
t
h
e 
I
n
di
a
n 
e
x
p
or
t
er
s 
a
n
d 

t
h
at
 t
o
o 
o
n 
s
o 
m
a
n
y 
of
 
t
h
e 
e.
xp
oc
t 
pr
o
d
uc
ts
. 
W
hi
le
 
it
 
is
 
ne
ce
ss
ar
y 

t
h
at
 t
h
e 
ha
n
di
ca
ps
 
fa
ce
d 
b
y 
I
n
di
a
n 
e
x
p
or
te
r:
; 
i
n 
t
h
e 
i
nt
er
n
at
i
o
n
al
 

m
ar
k
et
 
s
h
o
ul
d 
b
e 
ne
ut
ra
li
se
d 
t
o 
a
n 
e
xt
e
nt
, 

r
~
 

i
~

 
al
s
o 
c
o
n-

si
de
r 
t
h
at
 
I
n
di
a
n 
e
x
p
or
t 
pr
o
d
uc
ts
 
s
h
o
ul
d 
n
ot
 
b
e 
he
a
vi
l
y 
s
u
bs
i
di
se
d 

at
 
t
h
e 
c
os
t 
of
 
t
h
e 
e
x
c
h
e
q
u
er
 
a
n
d 
f
or
 
t
h
e 
be
ne
fi
t 
of
 
e
x
p
or
t
er
s 
w
h
o 

c
a
n 
af
f
or
d 
t
o 
e
x
p
or
t 
g
o
o
ds
 
wi
t
h
o
ut
 
as
ki
n
g 
f
or
 
ca
s
h 
as
si
st
a
nc
e.
 
C
o
n-

si
de
ri
n
g 
al
l 
as
pe
ct
s,
 
t
h
e 
C
o
m
mi
tt
ee
 
ar
e 
of
 
t
h
e 
"i
e
w 
t
h
at
 G
o
v
er
n
m
e
nt
 

s
h
o
ul
d 
e
xa
mi
ne
 
t
h
e 
fe
as
i
bi
li
t
y 
of
 
re
pl
ac
i
n
g 
t
h
e 
ca
sh
 
as
si
st
a
n
Ce
 

sc
he
me
 
b
y 
a
n 
i
n
b
ui
lt
 s
ys
te
m 
of
 
pr
o
vi
di
n
g 
re
li
ef
 t
o' 
t
h
e 
e
x
p
or
t
er
s 
b/
 

w
a
y 
of
 
re
li
ef
 i
n 
ta
xe
s,
 d
ut
ie
s 
et
c.
 

. 
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C
o
m
me
rc
e 
(
De
pt
t.
 

of
C
o
m,
nc
rc
e)
 

-
d
o
-

-
d
o
-

4-

-
T
h
e 
C
o
m
mi
tt
e
e 
ar
e 
s
ur
pr
is
e
d 
t
o 
l
e
ar
n 
t
h
at
 
i
n 
m
a
n
y 
f
or
ei
g
n 

c
o
u
nt
ri
es
, 
I
n
di
a
n 
g
o
o
ds
 
ar
e 
be
i
n
g 
m
ar
k
et
e
d 
u
n
d
er
 
t
h
e 
br
a
n
d 
of
 

f
or
ei
g
n 
fi
n
n
s 
w
hi
c
h 
ar
e 
m
ar
k
et
i
n
g 
t
h
e
m 
a
n
d 
n
ot
 
u
n
d
er
 
I
n
di
a
n 
br
a
n
d 

na
me
s.
 
T
h
e 
r
es
ul
t 
is
 t
h
at
 I
n
di
a
n 
g
o
o
ds
 
d
o 
n
ot
 
be
c
o
me
 
p
o
p
ul
ar
 
a
n
d 

t
h
e 
m
ar
k
et
 
f
or
 
I
n
di
a
n 
g
o
o
ds
 
is
 n
ot
 
st
a
bl
e.
 
T
h
e 
C
o
m
mi
tt
e
e 
w
o
ul
d 

ur
g
e 
u
p
o
n 
t
h
e 
G
o
v
er
n
m
e
nt
 
to
 e
ns
ur
e 
t
h
at
 a
s 
-f
ar
 a
s 
p
os
si
bl
e 
I
n
di
a
n 

pr
o
d
u
ct
s 
ar
e 
m
ar
k
et
e
d 
i
n 

r
i
~
 
c
o
u
nt
ri
es
 
u
n
d
er
 
I
n
di
a
n'
 
br
a
n
d 

n
a
m
es
 
a
n
d 
G
o
v
er
n
m
e
nt
 
s
h
o
ul
d 
e
nf
or
ce
 
st
ri
ct
 
q
u
al
it
y 
c
O
nt
r
ol
 
o
n 

t
h
es
e 
g
o
o
ds
 
s
o 
t
h
at
 t
he
se
 m
a
y 
n
ot
 
br
i
n
g 
di
sc
re
di
t 
t
o 
t
h
e 
c
o
u
nt
r
y.
 

T
h
e 
C
o
m
mi
tt
e
e 
n
e
e
d 
~

l
 
e
m
p
ha
si
se
 
t
h
at
 u
lt
i
m
at
el
y 
it
 i
s 
t
h
e 

q
u
al
it
y 
of
 
I
n
di
a
n 
g
o
o
ds
 
a
n
d 
t
h
ei
r 
ac
ce
pt
a
nc
e 
i
n 
t
h
e 
i
nt
er
n
at
i
o
n
al
 

m
ar
k
et
 
w
hi
c
h 
wi
ll
 
b
o
os
t 
u
p 
o
ur
 
e
x
p
or
ts
. 
It
 i
s,
 t
h
er
ef
or
e,
 i
m
p
er
at
i
V
E!
 

t
h
at
 
i
ns
te
a
d 
of
 
e
xc
es
si
ve
 
de
pe
n
ge
nc
e 
o
n 
c
as
h 
as
si
st
a
nc
e,
 
gr
e
at
er
 

at
t
e
nt
i
o
n 
is
 p
ai
d 
t
o 
ot
h
er
 
e
x
p
or
t 
pr
o
m
ot
i
o
n 
me
as
ur
es
 
li
k
e 
i
m
pr
o
ve
_ 

m
e
nt
 
i
n 
q
u
al
it
y 
of
 
pr
o
d
uc
ts
, 
at
tr
a
ct
i
v
e 
pa
c
ki
n
g,
 
b
et
t
er
 
p
u
bl
i
ci
t
y 
a
n
d 

a
d
o
pt
i
o
n 
of
 
l
at
es
t 
te
c
h
n
ol
o
g
y 
a
n
d 
de
si
g
ns
. 

T
h
e 
C
o
m
mi
tt
e
e 
ar
e 
s
ur
pr
is
e
d 
t
o 
l
e
ar
n 
t
h
at
 a
t 
pr
es
e
nt
 
t
h
er
e 
is
 n
o 

m
e
c
h
a
ni
s
m 
t
o 
e
ns
ur
e 
t
h
at
 
f
or
ei
g
n 
e
x
c
h
a
n
g
e 
h
as
 
a
ct
u
al
l
y 
b
e
e
n 

r
e
al
is
e
d 
i
n 
re
s
pe
ct
 
of
 
e
x
p
or
ts
 
o
n 
w
hi
c
h 
c
as
h 
as
si
st
a
nc
e 
ha
s 
b
e
e
n 

gi
ve
n.
 
Ca
s
h 
as
si
st
a
nc
e 
is
 
pa
i
d 
o
n 
t
h
e 
ba
si
s 
of
 
ce
rt
if
ic
at
e 
of
 
a
ct
u
al
 

e
x
p
or
t 
gi
v
e
n 
b
y 
t
h
e 
f
or
ei
g
n 
e
x
c
h
a
n
g
e 
d
e
al
er
 
i.
e.
 t
h
e 
b
a
n
ks
, 
a
n
d 
n
ot
 

o
n 
f
or
ei
g
n 
e
x
c
h
a
n
g
e 
re
al
is
at
i
o
n.
 
W
hi
l
e 
it
 
is
 
t
h
e 
re
s
p
o
ns
i
bi
li
t
y 
of
 

t
h
e 
f
or
ei
g
n 
e
x
c
h
a
n
g
e 
d
e
al
er
 
t
o 
s
e
n
d 
t
h
e 
st
at
e
m
e
nt
 
of
 
re
al
is
at
i
o
ns
 t
o 

t
he
 
Re
se
r
ve
 
B
a
n
k 
of
 
I
n
di
a 
it
 i
s 
r
e
gr
et
t
a
bl
e 
t
h
at
 i
n 
m
a
n
y 
c1
is
es
 
t
hi
s 

c:..
"l c:
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re
s
p
o
n
Sl
bi
li
t
y 
is
 
n
ot
 
b
ei
n
g 
di
sc
ha
r
ge
d.
 
M
or
e
o
ve
r,
 
t
h
e 
c
o
ns
ol
i
da
te
d 

st
at
e
m
e
nt
s 
f
ur
ir
ls
he
d 
b
y 
t
h
e 
Re
se
r
ve
 
B
a
n
k 
of
 
I
n
di
a 
p
er
t
ai
n 
t
o 
a
n 

it
e
ms
 o
f 
e
x
p
or
ts
 
i
nc
l
u
di
n
g 
t
h
os
e 
o
n 
w
hi
c
h 
c
as
h 
c
o
m
pe
ns
at
or
y 
s
u
p-

p
or
t 
h
as
 
n
ot
 
b
e
e
n 
gi
ve
n 
a
n
d 
t
h
us
 d
o 
n
ot
 
c
o
nc
er
n 
t
h
e 
C
hi
ef
 
C
o
nt
r
ol
le
r 

of
 
I
m
p
or
ts
 a
n
d 
E
x
p
or
ts
. 
T
h
er
e 
is
 n
o 
f
o
ol
pr
o
of
 s
ys
t
e
m 
of
 
f
ol
l
o
w-
u
p 

i
n 
t
h
e 
of
fi
ce
 
of
 
t
h
e 
C
hi
ef
 
C
o
nt
r
ol
le
r 
of
 
I
m
p
or
ts
 
a
n
d 
E
x
p
or
ts
. 
T
h
e 

C
o
m
mi
tt
ee
 
ar
e 
s
h
oc
ke
d 
at
 
t
h
e 
a
d
mi
ss
i
o
n 
m
a
d
e 
b
y 
t
h
e 
C
hi
ef
 
C
o
n-

tr
ol
l
er
 o
f 
I
m
p
or
ts
 a
n
d 
E
x
p
or
ts
 
be
f
or
e 
t
h
e 
C
o
m
mi
tt
ee
 
t
h
at
 "
t
h
e
y 
ar
e 

n
ot
 
a 
p
os
it
i
o
n 
t
o 
st
at
e 
ca
te
g
or
ic
al
l
y 
be
f
or
e 
t
h
e 
C
o
m
mi
tt
ee
 
t
h
e 
n
u
m-

b
er
s 
a
n
d 
n
a
m
es
 
of
 
p
ar
ti
es
 
wh
ic
h. 
a
va
il
e
d 
of
 
c
as
h 
as
si
st
a
nc
e 
b
ut
 
fa
il
e
d 

t
o 
re
al
is
e 
f
or
ei
g
n 
e
xc
ha
n
ge
."
 
T
h
e 
C
o
m
mi
tt
ee
 
ar
e 
di
st
re
ss
e
d 
at
 
t
hi
s 

st
at
e 
of
 
af
f
ai
r
s 
w
h
er
e 
h
u
g
e 
a
m
o
u
nt
s 
of
 
f
u
n
ds
 
ar
e 
b
ei
n
g 
pa
i
d 
fr
o
m 

t
h
e 
p
u
bl
ic
 
e)
Cc
he
qu
er
 
as
 
ca
s
h 
c
o
m
pe
ns
at
or
y 
s
u
p
p
or
t 
wi
t
h
o
ut
 
e
ns
ur
-

i
n
g 
w
h
et
h
er
 
t
h
e 
o
bj
ec
ti
ve
s 
of
 
t
h
e 
sc
he
me
 
vi
z 
e
ar
ni
n
g 
of
 
mo
re
 

~
 

f
or
ei
g
n 
e
xc
ha
n
ge
, 
is
 b
ei
n
g 
ac
hi
e
ve
d 
or
 
n
ot
. 

Fr
o
m 
t
h
e 

a
~
 o
f 
f
or
ei
g
n 
e
xc
ha
n
ge
 
re
al
is
at
i
o
ns
 a
ga
i
ns
t 
c
a
s
h 

c
o
m
pe
ns
at
or
y 
s
u
p
p
or
t 
pr
e
p
ar
e
d 
b
y 
t
h
e 
Re
se
r
ve
 
B
a
n
k 
of
 
I
n
di
a 
i
n 
re
s-

Qe
ct 
of
 
t
h
e 
y
e
ar
 
19
80
 
at
 t
h
e 
i
ns
ta
nc
e 
of
 
t
he
 C
o
m
mi
tt
ee
, 

h
~
 C
o
m
mi
tt
ee
 

n
ot
e 
t
h
at
 t
h
er
e 
ar
e 
18
00
 
ca
se
s 
i
~

l
i

 a
 
s
u
m 
of
 
Rs
. 
1
{)
cr
or
es
 
w
h
er
e 

f
or
ei
g
n 
e
xc
ha
n
ge
 
ha
s 
n
ot
 
be
e
n 
re
al
is
e
d 
wi
t
hi
n 
t
he
 s
ti
p
ul
at
e
d 
pe
ri
o
d.
 

Si
nc
e 
t
h
e 
sc
he
me
 c
f 
ca
s
h 
c
o
m
pe
ns
at
or
y 
s
u
p
p
or
t 
is
 i
n 
o
pe
ra
ti
o
n 
si
nc
e 

19
66
, 
t
h
e 
C
o
m
mi
tt
ee
 
h
a
v
e 
n
o 
do
ub
t:
 
t
h
at
 t
h
e 
t
ot
al
 n
u
m
b
er
 
of
 
ca
se
s 
of
 

de
fa
ul
ts
 
i
n
v
ol
vi
n
g 
h

~
 
a
mo
un
t.
> 
w
o
ul
d 
b
e 
s
uf
fi
ci
e
nt
l
y 
la
r
ge
. 
T
h
e 

C
o
m
mi
tt
ee
 
ca
n
n
ot
 
b
ut
 
c
o
nc
l
u
de
 
t
h
at
 t
he
re
 h
as
 
be
e
n 
gr
os
s 
ne
gl
i
ge
nc
e 

b
ot
h 
o
n 
t
h
e 
p
ar
t 
of
 
t
h
e 
Or
ga
ni
Sc
,"
lti
on
 
of
 
t
h
e 
C
hi
ef
 
C
o
nt
r
ol
le
r 
of
 

I
m
p
or
ts
 a
n
d 
E
X';
?o
rt
s 
a
nt
i 
t
h
e 

~
~
 B
a
n
k 
of
 
I
n
di
a 
i
n 
t
h
e 
di
sc
ha
r
ge
 



:2
 

3 

14
· 

91
 
C
o
m
me
rc
e 
(
D
e
pt
t.
 o
f 
C
o
m
me
rc
e)
 

J 

4 
--
--
--
--
--
---
-.-

~
-
-
-
-
-
-
-
-

of
 
t
h
ei
r 
d
ut
ie
s.
 
T
hi
s 
is
 
hi
g
hl
y 
r
e
gr
et
t
a
bl
e.
 
T
h
e 
C
o
m
mi
tt
e
e 
e
x
p
e
ct
 

t
ha
t 
ef
fe
ct
i
ve
 
st
e
ps
 
w
o
ul
d 
b
e 
t
a
k
e
n 
h
er
e
af
t
er
 
t
o 
e
nf
or
ce
 
ti
m
el
y 

re
al
is
at
i
o
n 
of
 
f
or
ei
g
n 
e
xc
ha
n
ge
 
ea
rr
>i
n
gs
 
b
y 
e
x
p
or
t
er
s.
 

T
h
e 
C
o
m
mi
tt
e
e 
fi
n
d 
t
h
at
 a
t 
l-
,r
cs
t'
nt
 
t
h
er
e 
is
 n
o 
o
bl
i
ga
ti
o
n 
o
n 
t
h
e 

p
ar
t
y 
re
ce
i
vi
n
g 
t
h
e 
ca
s
h.
 3
ss
is
ta
m:
e 
t
o 
i
nt
i
m
at
e 
t
h
e 
d
et
ai
ls
 
of
 
f
or
ei
g
n 

. e
x
c
h
a
n
g
e 
re
al
is
e
d.
 
T
hi
s 
is
 1
 e
al
l
y 
s
ur
pr
is
i
n
g 
b
gc
8
us
e 
it
 i
s 
pr
i
m
ar
il
y 

t
h
e 
d
ut
y 
of
 
t
h
e 
be
ne
fi
Ci
ar
y 
of
 
t
h
e 
as
si
st
a
nc
e 
t
o 
en
su
re
 
t
h
e 
re
at
is
at
mn
 

of
 
f
or
ei
g
n 
e
xc
ha
n
ge
 
a
n
d 
i
nt
i
m
at
e 
t
h
e 
sa
me
 t
o 
t
h
e 
of
fi
ce
 
of
 
t
h
e 
C
CI
&
E. 

T
h
e 
C
o
m
mi
tt
ee
 
fe
el
 
t
h
at
 t
hi
s 
c
a
n 
e
as
il
y 
b
e 
d
o
n
e 
b
y 
i
n
cl
u
di
n
g 
i
n 
t
h
e 

a
p
pl
ic
at
i
o
n 
f
or
m 
-f
or
 
ca
s
h 
as
si
st
a
nc
e 
de
ta
il
s 
of
 
f
or
ei
g
n 
e
x
c
h
a
n
g
e 
re
a-

li
sa
ti
o
n 
w
hi
c
h 
c
a
n 
b
e 

r
~

a
i

 b
y 
t
h
e 
p
ar
t
y 
c
o
nc
er
ne
d 
a
n
d 
it
 s
h
o
ul
d 

b
e 
t
h
e 
d
ut
y 
of
 
t
h
e 
p
ar
t
y 
t
o 
f
ur
ni
s
h 
t
h
e 
sa
me
 g
i
vi
n
g 
d
et
ai
ls
 
of
 
f
or
ei
g
n 
-

e
x
c
h
a
n
g
e 
r
e
al
is
at
i
c
n 
t
o 
t
h
e 
Of
fi
ce
 
of
 
t
h
e 
C
hi
ef
 
C
o
nt
r
ol
l
er
 
of
 
I
m
p
or
ts
 

an
rl.
 
E
x
p
or
ts
 
wi
t
hi
n 
a 
st
i
p
ul
at
e
d 
lJ
er
i
o
d.
 
T
h
e 
de
ta
il
s 
gi
v
e
n 
m
a
y 
t
h
e
n 

b
e 
c
he
c
ke
d 
i
n 
t
h
e 
of
fi
ce
 
of
 
t
he
 
C
CI
&
E 
wi
t
h 
t
h
e 
st
at
e
m
e
nt
 
re
ce
i
ve
d 

fr
o
m 
th
t!
 
a
ut
h
or
is
e
d 
f
or
ei
g
n 
l
Ox
.:
ha
ng
e 
de
al
er
s
_ 
I
n 
ca
se
 
st
at
e
m
e
nt
s 

ar
e 
n
ot
 
r
e
c
ei
v
e
d 
fr
o
m 
t
h
e 

~
r

 
p
at
ti
es
 
wi
t
hi
n 
t
h
e 
st
i
p
ul
at
e
d 

ti
me
, 
t
h
e 
m
at
t
er
 
s
h
o
ul
d 
b
e 
p
ur
s
u
e
d 
-i
n 
t
h
e 
of
fi
ce
 
o(
t
h
e 
C
CI
&
E 
wi
t
h 

t
h
e 
p
ar
ti
es
 
c
o
nc
er
ne
d 
a
n
d 
i
n 
ca
£
E' 
n
o 
sa
ti
sf
ac
t
or
y 
r
e
pl
y 
is
 
re
ce
i
ve
d 

wi
t
hi
n 
a 
pr
es
cr
i
be
d 
pe
ri
o
d,
 s
te
Ps
 
sh
O
Ul
d 
'
b
e t
a
k
e
n 
t
o 
re
c
o
V'
er
t
he
 a
m
o
u
nt
 

of
 
c
as
h 
c
o
m
pe
ns
at
or
y 
s
u
p
p
or
t.
 
F
ur
t
h
er
, 
i
n 
a
n
y 
a
p
pl
ic
at
i
o
n 
f
or
 

c
as
h 
c
o
m
pe
ns
at
or
v 
s
u
p
p
or
t 
t
h
e 
p
ar
t
y 
sh
O
Ul
d 
b
e 
r
e
q
ui
r
e
d 
t.
o 
i
n
di
c
at
e 

if
 a
n
y 
ca
s
h 
c
o
m
pe
ns
at
or
y 
as
si
st
a
nc
e 
w
as
 
re
ce
i
ve
d 
b
y 
hi
m 
ea
rl
ie
r 

g 
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a
n
d 
if
 s
o, 
w
h
et
h
er
 
de
ta
il
s 
of
 
fl
Jr
ei
g
n 
e
xc
ha
n
ge
 
re
al
is
at
i
o
ns
 h
a
v
e 
b
e
e
n 

f
ur
ni
s
he
d.
 
I
n 
ca
se
 
t.
he
 
p
ar
t
y 
fa
il
s 
t
o 
f
ur
ni
s
h 
t
h
e 
de
ta
il
s 
of
 
f
or
ei
g
n 

e
xc
ha
n
ge
 
re
al
is
at
i
o
n'
 w
it
h
o
ut
 
sa
ti
sf
ac
t
or
y 
re
as
o
ns
 
f
or
 
n
ot
 
d
oi
n
g 
so
.' 

n
o 
f
ur
t
h
er
 c
as
h 
as
si
st
a
nc
e 
s
h
o
ul
d 
b
e 
gi
ve
n 
t
o 
s
uc
h 
p
ar
t
y.
 

T
he
 
C
o
m
mi
tt
ee
 
n
ot
e 
t
h
at
 a
t 
pr
es
ei
lt
t
he
re
 
i
s 
n
o 
pr
o
p
er
 
c
o
or
di
na
-

ti
o
n 
be
t
we
e
n 
t
h
e 
of
ti
ce
 
of
 
t
h
e 
C
CI
&
E 
a
n
d 
t
n
e 
Re
se
r
ve
 
B
a
n
k 
of
' 
I
n
di
:.
 

i
n 
t
h
e 
m
at
t
er
 
of
 
wa
tc
hi
n
g 
f
or
ei
g
n
E'
x(
'
ha
n
ge
 
re
al
is
at
i
o
ns
 a
ga
i
ns
t 
ca
s
h 

c
o
m
pe
ns
at
or
y 
su
pp
or
":
. 
T
h
e 

a
~

 
at
e 
f
ur
ni
s
he
d 
b
y 
t
h
e 
R
es
er
v
e 

B
a
nk
 
of
 
I
n
di
a 
i
n 
a 
c
o
ns
ol
i
da
te
d.
 
f
or
m 
t
o 
t
h
e 
of
fi
ce
 
of
 
t
h
e 
C
CI
&
E 

w
hi
c
h 
ar
e 
us
ua
ll
y 
v
er
y 
b
ul
k
y 
a
mi
 c
o
nt
ai
n 
i
nf
or
ma
ti
o
n 
b
ot
h 
i
n 
re
s
pe
ct
 

of
 
pa
rt
ie
s 
w
hi
c
h 
h
a
v
e 
re
ce
i
ve
d 
c
as
h 
c
o
m
pe
ns
at
or
y 
s
u
p,
or
t 
a
n
d 
t
h
os
e 

w
hi
c
h 
ha
ve
 
n
ot
 
re
ce
i
ve
d 
s
uc
h 
as
si
st
a
nc
e.
 
T
h
e 
re
s
ul
t 
is
 
t
h
at
 i
t 
h
as
 

n
ot
 
b
e
e
n 
p
os
si
bl
e 
f
or
 
t
h
e 
of
fi
ce
 
Qf 
t
h
e 
C
CI
&
E 
t
o 
se
gr
e
ga
te
 
t
he
m 
a
n
d 

CJ
t 

p
ur
s
u
e 
t
h
e 
m
at
t
er
 
wi
t
h 
t
h
e 
p
ar
ti
es
 
w
h
o 
ha
ve
 
re
ce
i
ve
d 
t
h
e 
c
as
h 

~
 

as
si
st
a
nc
e 
b
ut
 
i
n 
re
s
pe
ct
 
of
 
w
hi
c
h 
f
or
ei
g
n 
e
xc
ha
n
ge
 
ha
s 
n
ot
 
b
e
e
n 

re
al
is
e
d.
 
T
h
e 
C
o
m
mi
tt
ee
 
fe
el
 
t
h
at
 
t
h
e 
pr
es
e
nt
 
s
ys
te
m 
of
 
ke
e
pi
n
g 

w
at
c
h 
o
v
er
 
f
or
ei
g
n 
e
xc
ha
n
ge
 
re
al
is
at
i
o
ns
 
a
ga
i
ns
t 
ca
s
h 
as
si
st
a
nc
e 
is
 

t
ot
al
l
y 
u
ns
at
is
fa
ct
or
y.
 
T
h
e 
C
o
m
mi
tt
ee
 
w
o
ul
d 
li
ke
 t
h
e 
G
o
ve
r
n
me
nt
 
t
o 

e
xa
mi
ne
 
w
h
et
h
er
 
t
h
e 
a
ut
h
or
is
e
d 
f
or
ei
g
n 
e
xc
ha
n
ge
 
de
al
er
s 
s
h
o
ul
d 
n
ot
 

b
e 
re
q
ui
re
d 
t
o 
s
u
b
mi
t 
t
h
e 
st
at
e
m
e
nt
 
of
 
f
or
ei
g
n 
e
xc
ha
n
ge
 
re
al
is
at
i
o
ns
 

di
re
ct
 
t
o 
t
h
e 
of
ft
ce
 
of
 
t
h
e 
C
CI
&
E 
r
at
h
er
 t
h
a
n 
r
o
ut
i
n
g 
it
 t
hr
o
u
g
h 
t
h
e 

Re
se
r
ve
 
B
a
p
k 
of
 
I
n
di
a.
 
T
h
e 
C
o
m
mi
tt
ee
 
re
c
o
m
me
n
d 
t
h
at
 a
 
f
o
ol
pr
o
of
 

pr
oc
e
d
ur
e 
s
h
o
ul
d 
b
e 
e
v
ol
ve
d 
at
 
a
n 
e
ar
l
y 
d
at
e 
s
o 
t
h
at
 t
h
er
e 
is
 c
l
os
e 

c
o
or
di
na
ti
o
n 
be
t
we
e
n 
t
h
e 
Re
se
r
ve
 
B
a
n
k 
of
 
I
n
di
a 
a
n
d 
t
h
e 
or
ga
ni
sa
ti
o
n 

of
 
t
h
e 
C
CI
Ir
E 
i
n 
ke
e
pi
n
g 
wa
tc
h 
o
ve
r 
f
or
ei
g
n 
e
xc
ha
n
ge
 
re
al
is
at
i
o
ns
 

a
ga
i
ns
t 
ca
s
h 
as
si
st
a
nc
e .
 



1 
2 

16
. 

93
 

17
· 

9
4 

3 

C
o
m
me
rc
e 
(
Dt
'
pt
t.
 

of
 C
o
m
me
rc
f"
) 

-
d
o.
 

"
"
-
-
-
"
-
-
-
-
-
-
-
-

4 
-
-
-
-
-

~
 

Wi
t
h 
re
ga
r
d 
t
o 
t
h
e 
st
at
e
m
e
nt
 
c
o
m
pi
le
d 
b
y 
t
h
e 
Re
se
r
ve
 
B
a
n
k 
of
 

I
n
di
a 
w
hi
c
h 
s
h
o
ws
 
1
8
0
0 
ca
se
s 
ot
 
de
fa
ul
t 
f
or
 
t
h
e 
y
e
ar
 
1
9
8
9 
i
n
v
ol
vi
n
g 

as.
 1
0 
cr
or
es
 
i
n 
re
al
is
at
i
o
n 
of
 
f
or
ei
g
n 
e
xc
ha
n
ge
, 
t
h
e 
C
o
m
mi
tt
ee
 
w
o
ul
d 

ur
g
e 
u
p
o
n 
t
h
e 
G
o
ve
r
n
me
nt
 
to
 
t
a
k
e 
i
m
me
di
at
e 
st
a,
s 
t
o 
p
ur
s
ue
 
t
he
se
 

ca
se
s.
 
T
h
e 
C
o
m
mi
tt
ee
 
al
s
o 
e
x
pe
ct
 
t
h
e 
Re
se
r
ve
 
B
a
n
k 
of
 
I
n
di
a 
t
o 

pr
e
p
ar
e 
si
mi
la
r 
st
at
e
me
nt
s 
i
n 
r
e
g
ar
d 
t
o 
ea
rl
ie
r 
ye
ar
s 
al
s
o 
as
 
e
ar
l
y 
as
 

p
os
si
bl
e 
a
n
d 
s
u
b
mi
t 
t
h
e 
sa
me
 
t
o 
C
CI
&
E 
f
or
 
f
ol
l
o
w-
u
p 
ac
ti
o
n.
 
T
h
e.
 

C
o
m
mi
tt
ee
 
w
o
ul
d 
li
ke
 t
o 
be
 
i
nf
or
me
d 
of
 
t
h
e 
ac
ti
o
n 
t
a
k
e
n 
i
n
· 
t
hi
s 

re
ga
r
d.
 

T
h
e 
C
o
m
mi
tt
ee
 
ha
ve
 
be
e
n 
i
nf
or
me
d 
t
h
at
 d
ur
i
n
g 
t
h
e 
l
as
t 
fi
ve
 y
ea
rs
, 
g 

t
h
e 
or
ga
ni
sa
ti
o
n 
of
 
t
h
e 
C.
C.
I. 

Ie
 
E. 
r
ef
er
r
e
d 
t
o 
C.
B.
I.
 
17
4 
ca
se
s 
u
n
d
er
 

Se
ct
i
o
n 
5 
of
 
t
h
e 
I
m
p
or
ts
 
an
d"
 E
x
p
or
ts
 
(
C
o
nt
r
ol
) 
Ac
t,
 
19
47
. 
O
ut
 
of
 

t
h
es
e 
17
4 
ca
se
s,
 ~

r
i

 
ha
ve
 
be
e
n 
la
u
nc
he
d 
i
n 
74
 
ca
se
s 
o
nl
y 
a
n
d 

o
nl
y 
i
n 
16
 
ca
se
s,
 
c
o
n
vi
ct
i
o
n 
ha
ve
 
be
e
n 
se
c
ur
e
d 
s
o 
fa
r.
 
I
n 
o
n
e 
ca
se
 
t
h
e 

p
ar
t
y 
h
as
 
be
e
n 
ac
q
ui
tt
e
d.
 
57
 
ca
s'
!s
 
ar
e 
st
il
l 
pe
n
di
n
g 
i
n 
t
h
e 
C
o
ur
t.
 

Fr
o
m 
th
e l
ar
g
e 
n
u
m
b
er
 
of
 
c
o
m
pl
ai
nt
s 
re
ce
i
ve
d 
i
n 
pr
es
s 
as
 
w
el
l 
as
 

i
n 
Pa
rl
ia
t
ne
nt
, 
t
h
e 
C
o
m
mi
tt
ee
 
h
a
v
e 
re
as
o
n 
t
o 
be
li
e
ve
 
t
h
at
 
t
h
e 
e
vi
l 

a
n
d 
ma
l
pr
ac
ti
ce
s 
i
n 
t
h
e 
fi
el
d 
of
. 
vi
ol
at
i
o
n 
of
 
I
m
p
or
ts
 
a
n
d 
E
x
p
or
ts
 

(
C
o
nt
r
ol
) 
Ac
t,
 
19
47
 
ar
e 
q
ui
t
e 
wi
de
s
pr
ea
d 
a
n
d 
t
h
e 
ac
ti
o
n 
s
o 
f
ar
 t
a
k
e
n 

ha
s 
ha
r
dl
y 
t
o
uc
he
d 
t
h
e 
ti
p,
of
 t
h
e 
ic
e
be
r
g.
 
T
he
 
C
o
m
mi
tt
ee
 
ar
e 
of
 

t
h
e 
vi
e
w 
t
h
at
 
t
h
er
e 
is
 
a
n 
ur
g
e
nt
 
n
e
e
d 
f
or
 
a 
st
ri
ct
 
ma
c
hi
ne
r
y 
t
o 

t
h
or
o
u
g
hl
y 
i
n
ve
st
i
ga
te
 
t
h
e 
ca
se
s 
of
 
vi
ol
at
i
o
ns
 
of
 
t
h
e 
Ac
t 
a
n
d 
f
or
 

t
a
ki
n
g 
ef
fe
ct
i
ve
 
a
n
d 
d
et
er
r
e
nt
 
ac
ti
o
n 
a
ga
i
ns
t 
t
h
e 
of
fe
n
de
rs
. 
Th
.e
 
C
o
m-



12
. 

9
5 

-d
o-

19
· 

96
 

-
d
o-

mi
tt
e
e 
t
h
er
ef
or
e 
r
e
c
o
m
m
e
n
d 
t
h
at
 t
h
e 
or
ga
ni
sa
ti
o
n 
of
 
t
h
e 
C
hi
ef
 
C
o
n-

tr
ol
l
er
 o
f 
I
m
p
or
ts
 a
n
d 
E
x
p
o
ps
 
sh
ou
1d
. 
b
e 
m
or
e 
vi
gi
l
a
nt
 
i
n 
c
he
c
ki
n
g 

t
h
e 
ca
se
s 
ot 
vi
o.
la
ti
o
n 
ot 
t
h
e 
I
m
p
or
ts
 a
n
d 
E
x
p
or
ts
 
(
C
or
it
r
ol
) 
Ac
t,
 
19
47
, 

i
n
ve
st
i
ga
te
 t
he
se
 
ca
se
s 
e
x
pe
di
ti
o
us
l
y 
a
n
d 
t
a
k
e 
a
d
e
q
u
at
e 
m
e
as
ur
es
 
t
o 

e
ns
ur
e 
t
h
at
 t
h
e 
p
ar
ti
es
 
i
n
d
u:
gi
n
g 
i
n 
s
uc
h 
ma
l
pr
ac
ti
ce
s,
 
h
o
w
e
v
er
 

p
o
w
er
f
ul
 
t
h
e
y 
m
a
y 
be
, 
ar
e 
n
ot
 
al
l
o
we
d 
t
o 
g
o 
sc
ot
fr
ee
. 

Wi
t
h 
ef
fe
ct
 
fr
o
m 
J
a
n
u
ar
y,
 
1
9
7
4,
 
G
o
v
er
n
m
e
nt
 
h
a
d 
wi
t
h
dr
a
w
n 
ca
s
h 

c
OI
T
Qe
ns
at
or
y 
s
u
p
p
or
t 
o
n 
e
x
p
or
t 
of
 
st
e
el
 
t
u
b
es
 a
n
d 
pi
pe
s.
 
I
n 
or
l\
er
 

t
o 
a
va
il
 
of
 
t
h
e 
be
ne
fi
t,
 
t
h
e 
d
at
es
 
of
 
'
m
at
e'
 r
ec
ei
pt
s 
s
h
o
w
n 
i
n 
s
hi
p
pi
n
g 

bi
ll
s 
i
n 
re
s
pe
ct
 
of
 
e
x
p
or
ts
 
m
a
d
e 
b
y 
a 
fi
r
m,
 
Mi
s.
 
B
h
ar
at
 
St
e
el
 
T
u
b
es
 

Lt
d.
, 
Ne
w 
De
l
hi
 
w
er
e 
er
as
e
d 
a
n
d 
s
u
bs
ti
t
ut
e
d 
b
y 
4t
h,
 
5t
h 
a
n
d 
8t
h 

J
a
n
u
ar
y.
 
1
9
7
4 
al
t
h
o
u
g
h 
t
h
e 
a
ct
u
al
 
d
at
es
 
of
 
'
m
at
e'
 r
ec
ei
pt
s 
we
re
 
af
t
er
 

9 
J
a
n
u
ar
y,
 
1
&7
4. 
W
he
n 
t
hi
s 
fa
ct
 
w
as
 
br
o
u
g
ht
 
t
o 
t
h
e 
n
ot
ic
e 
of
 

~~
 

b
y 
A
u
di
t,
 
t
h
e 
C
CI
&
E 
r
e
al
is
e
d 
b
a
c
k 
t
h
e 
a
m
o
u
nt
 
of
 
c
as
h 
c
o
m
pe
ns
at
or
y 

s
u
p
p
or
t 
of
 
Rs
. 
2.
0
4 
l
a
k
hs
 f
r
o
m 
t
h
e 
sa
i
d 
fi
r
m.
 
C
er
t
ai
n 
ca
se
s 
of
 
o
ve
r-

p
a
y
m
e
nt
s 
of
 
ca
s
h 
c
o
m
pe
ns
at
or
y 
s
u
p
p
or
t 
t
o 
t
hi
s 
v
er
y 

fi
r
m 
w
er
e 

br
o
u
g
ht
 
o
ut
 
i
n 
t
h
e 
e
ar
li
er
 
A
u
di
t 
Re
p
or
ts
 
al
s
o 
e.
g.,
 
t
h
e 
A
u
di
t 
Re
p
or
t 

1
9
7
6-
7
7 
h
as
 
p
oi
nt
e
d 
o
ut
 
a
n 
o
v
er
p
a
y
m
e
nt
 
of
 
ca
s
h 
as
si
st
a
nc
e 
a
m
o
u
nt
-

i
n
g 
t
o 
Rs
. 
3
5.
6
9 
la
k
hs
 
t
o 
t
hi
s 
v
er
y 
fi
r
m 
a
n
d 
i
n 
t
h
at
 
ca
se
 
al
s
o 
t
h
e 

a
m
o
u
nt
 
w
as
 
s
u
bs
e
q
u
e
nt
l
y 
t·
ec
ov
er
ec
t. 
T
he
 
C
o
m
mi
tt
ee
 
r
e
gr
et
 
t
o 
n
ot
e 

t
h
at
 a
lt
h
o
u
g
h 
it
 w
as
 
a 
cl
e
ar
 
l'
as
e 
of
 
fr
a
u
d 
a
n
d 
c
o
ns
pi
ra
c
y 
t
o 

r
~

 

p
u
bl
ic
 
e
xc
he
q
ue
r,
 
t
h
e 
c
as
e 
w
as
 
n
ot
 
r
ef
er
r
e
d 
t
o 
t
h
e 
p
ol
ic
e 
f
or
 i
n
ve
st
i-

ga
ti
o
n 
a
n
d 
ne
ce
ss
,l
r
y 
Rc
ti
on
 
on
 
t
h
e 
pl
ea
 
t
h
at
 c
er
t
ai
n 
l
e
g
al
 i
ss
ue
s 

~
 

b
ei
n
g 
s
or
te
d 
o
ut
. 

T
h
e 
C
o
m
mi
tt
ee
 
de
pl
or
e 
t
h
e 
c
as
u
al
 
w
a
y 
i
n 
w
hi
c
h 
t
hi
s 
ca
se
 
h
as
 

b
e
e
n 
d
e
al
t 
wi
t
h 
i
n 
t
h
e 
Of
fi
ce
 
of
 
t
h
e 
J
C
CI
&
E,
 
De
l
hi
 
a
n
d 
ur
g
e 
t
h
at
 t
h
e'
 

a.
 



--
--
--
--
--
--
--
--
--
_.
_.
--

....
.. _
--
-
~

 
--
--
-

~
.. -
--
-.
-
-.
--
--
--

2 
3 

4-
--
--
"-
-
-
-
--
--
-.
--
-
-
-
-
_.
-

ca
se
 
s
h
o
ul
d 
i
m
me
di
at
el
y 
be
 
ha
n
de
d 
o
ve
r 
t
o 
t
h
e 
C
BI
 
f
or
 
i
n
ve
st
i
ga
-

ti
o
n.
 
T
he
 
C
o
m
mi
tt
ee
 
w
o
ul
d 
li
k
e 
t
o 
b
e 
a
p
pr
is
e
d 
of
 
t
h
e 
fi
aa
l 
ae
ti
of
t 
. 

t
a
k
e
n 
i
n 
t
hi
s 
be
ha
lf
. 
T
h
e 
C
o
m
mi
tt
ee
 
w
o
ul
d 
li
k1
! 
to
 e
m
p
ha
si
se
-
h
er
e 

t
h
at
 i
n 
al
l 
ca
se
s 
of
 
t
hi
s 
na
t
ur
e.
 
si
mi
la
r 
ae
ti
o
n 
s
h
o
ul
d 
b
e 
t
a
k
e
n 
an
d. 
D
Q 

le
ni
e
ne
y 
w
ha
ts
oe
ve
r 
s
h
o
ul
d 
be
 
s
h
o
w
n 
t
o 
u
ns
cr
u
p
ul
o
us
 
el
e
me
r1
ts
 

bl
ci
ul
gi
n
g 
i
n 
fr
a
u
d
ul
e
nt
 
pr
ac
ti
ce
s:
 

jI
 



'. '., .' 

.' 
.: -,::':""'" '.. .... . , .' 

:,' ;' ...... . 
\ . \ ~ . '.'. 

.' . .' ' 

'. ' .. ,: .... . ,.:.,' 
.'.,' .' ~  ) ." 

., ...... ',f 

.  . ... ~  


	0001
	0002
	0003
	0004
	0005
	0007
	0008
	0009
	0010
	0011
	0012
	0013
	0014
	0015
	0016
	0017
	0018
	0019
	0020
	0021
	0022
	0023
	0024
	0025
	0026
	0027
	0028
	0029
	0030
	0031
	0032
	0033
	0034
	0035
	0036
	0037
	0038
	0039
	0040
	0041
	0042
	0043
	0044
	0045
	0046
	0047
	0048
	0049
	0050
	0051
	0052
	0053
	0054
	0055
	0056
	0057
	0058
	0059
	0060
	0061
	0062
	0063
	0064
	0065
	0066
	0067
	0068
	0069
	0070
	0071
	0072

